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LOK SABHA DEBATES

LOK SABHA

Friday. September 6, 1996/Bhadra 15, 1918 (Saka)
The .ok Sabha met at Three Minutes Past
Eleven of the Clock

[Mi. Deputy Sreaken in the Charr)

ORAL ANSWERS TO QUESTIONS
[English]
Industrial Backwardness of Kerala and Orissa

+
‘481. SHRI P.C. THOMAS:
SHRI BHAKTA CHARAN DAS:

Will the Minister of INDUSTRY be pleased to state:

(a) whether investment in the industrial sector is uneven
In several areas of the country;

(b) it so, the details thereot alongwith the reasons
therefor;

(c) whether Kerala and Orissa are the most backward
States from the point of industrial development and
investment; and

(d) if so, the steps proposed to promote the industrial
development and to increase investment in these States?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) Yes, Sir.

(b) 10 States account for 86% of the invectment indicated
in Letters of Intent (LOIs) issued and Industrial Entrepreneurial
Memoranda (IEMs) filed with Ministry of Industry fromAugust,
1991 to May, 1996. The uneven investment in industrial
development, among the States is on account of divergence
in availability of natural resources, the level of economic and
social intrastructure etc.

(c) No, Sir.

(d) The Union Government supplements the efforts of
the States and provides assistance in setting up infrastructure

facilities and fiscal concessions besides providing a conducive
environment for industrial development.

SHRI P.C. THOMAS: Sir, the answer itself shows that 86
per cent of the investment indicated in the Letters of Intent is
consolidated in ten States. It also shows that a majority or
many number of States including my State, Kerala—| am
sure—do not come under that 86 per cent.

So, within this 14 per cent, such number of States are to
be contended. It only points to the seriousness of this aspect
that industrial development has to take place in these States
where industrial development has not taken place so far,
especially with regard to States like Orissa, Kerala and some
of the North-Eastern States | am sure, the hon. Speaker is
also interested which come under this 14 per cent only.

Sir, | would like to seek your indulgence and appeal to
the hon. Minister that immediate steps should be taken to
see that rest of the States, including my State, should be
brought under the industrial investment sector so that the
areas which are not very poor in resources, which are also
very rich in some of the natural resources, develop industrially.

Now, | would like to ask the hon. Minister whether he
would be pleased to take some immediate steps to see that
Infrastructural development and other possible financial help
could flow to the States which do not come under this 86 per
cent, especially to my State Kerala so that some kind of
development could be seen within the next one year.

, SHRI MURASOLI MARAN: Sir, | agree with what the
hon. Member has said. All along industrial dispersal and
removal of regional disparities so as to create balanced
regional growth has been the policy of the Government, has
been the policy of the Planners and the Administrators right
from the year 1947. All Industrial Policy Resolutions declare
that it was their policy. But in a country of continental
proportions, regional imbalances are likely to occur. But it is
the duty of the Government to see that proper conditions are
evolved for a balanced regional growth. But it does not mean
that Kerala is a backward State. Of course, it is not a rich
State like some of our North-Western States. It is, | could
say, some kind of a middle income State. For example, going
by the proposed investment in the IEMs and LOls. Kerala
ranks 14th and Orissa ranks 12th. Now, the emphasis is not
on incentives. As the hon. Member is aware, more than the
incentives, the Government believes in creating and putting
in place the required infrastructure. So, keeping that objective
in view, we have got several programmes. For example, there
is the transport subsidy for the hilly areas, probably the State
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of Kerala may not come under it; then, there is the Growth
Centres Scheme and the Integrated Infrastructural
Development Schemes. In all these aspects, the interest of
the State of Kerala would be taken care of.

SHRI P.C. THOMAS: Sir, there has been a programme of
allotting Growth Centres to many areas. | am sure, some
Growth Centres have also been given to the State of Kerala.
But | do not think that there has been much growth in these
Growth Centres. | would like to suggest that something has
to be done immediately to see that proper growth in these
Growth Centres takes place so that it could fulfil the necessary
objectives with which these were set up. In order to attain
these objectives at an early date, something has to be done
immediately. A review of the functioning of the Growth Centres
is called for.

Sir, | think that the number of Growth Centres granted is
very small as compared to the spirit of the answer that has
been given by the hon. Minister. In the first pant of his answer
it was said that we are not rich in industrial
development Kerala is not rich in industrial development. Our
State is in the southern-most part of the country and thus it
1s our legal as well as our moral right to claim that more Growth
Centres should be given to the State of Kerala. So, | would
like to suggest that more Growth Centres may be given to
our State. The Government should rather be liberal in giving
Growth Centres to the State of Kerala and most liberal while
giving Growth Centres to my parliamentary constituency. We
have a place called Muvattupuzha where we have a lot of
Infrastructural facilities. Labour problems are almost nil,
though we have communists there. It is not political.

AN HON. MEMBER: What is wrong with the communists?

SHRI P.C. THOMAS: There 1s nothing wrong. We have
communist rule there and their own regime is responsible for
so much of labour unrest, non-development of industrial sector
and so on....(Interruptions)

MR. SPEAKER: Please sit down. It.is enough.

...(Interruptions)

MR. SPEAKER: This is only a suggestion. | am sure the
Minister has noted it down.

SHRI P.C. THOMAS: Sir, | am not accusing anybody.

MR. SPEAKER: You have given a suggestion. The
Minister has noted it down. It is enough.

...(Interruptions)
SHRI P.C. THOMAS: Sir, my only question is...

MR. SPEAKER: This is not the way to run Question Hour.
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You are supposed to ask questions but you are going on giving
suggestions.

SHRI P.C. THOMAS: | would like to know whether a growth
centre will be opened in my constituency, Muvattupuzha, and
more growth centres will be granted to the State of Kerala.

SHRI MURASOLI MARAN: As per the Government plan.
71 growth centres are to be developed under the scheme
during the Eighth Five Year Plan. So far, 70 Centres have
been selected and announced. Two growth centres have been
selected for the State of Kerala, covering five districts. If the
hon. Member wishes to have more centres in Kerala., it i1s for
the State Government to recommend. If the Kerala
Government recommends it, we will consider it in the next
Plan.

SHRI BHAKTA CHARAN DAS: It is very sad to note that
the Minister in his reply has stated that investment-wise the
States of Orissa and Kerala are not backward States. So far
as the industrial investment or the rate of industrial
development in Orissa is concerned, it is much below the
national average despite the fact that Orissa is immensely
rich in natural resources and minerals- like coal, iron ore,
chromite, bauxite, etc. Due to lack of adequate infrastructure
and inadequate Central investment in Railways, National
Highways, Ports, etc., Orissa is unable to develop industrially
The Railway route length per thousand square kilometer at
all India level is 19.01 Km., in Orissa it is 12.86 Km.

MR. SPEAKER: Please ask the question.

SHRI BHAKTA CHARAN DAS: | have given my question
I am justifying it. Per thousand kilometer surface length-wise,
the all India level is 269 Km., and in Orissa it is 122 Km. That
is why | would like to know from the Minister the steps being
taken by the Government to develop the infrastructural facilities
to accelerate the industrial growth in Orissa.

Secondly, so tfar as investment is concerned, the
investment by all India financial institutions is very low. With a
population share of 400 per cent. Orissa.gets hardly 1.5 per
cent of the total investment.

Similarly, the credit deposit ratio of commercial banks is
much lower than the national average. Unless the Banks step
up lending in Orissa, the industrial backwardness will go up.
When a number of industries, like steel, aluminium or power
refinery projects are proposed to be set up in the State of
Orissa. | would like to know whether the Central Government
will help the State Government in quick clearance of FIPB,
mining lease, loan applications in financing institutions and
grant industrial growth centres, exports etc. | would like to
know categorically as to whether the Government will help
the State in this regard or not.
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SHRI MURASOLI MARAN: Mr. Speaker, Sir, the hon.
Member has depicted a very depressive picture of Orissa,
but it is not true. You know well that they are sitting on rich
deposits of natural resources. ...(Interruptions)...

MR. SPEAKER: You are not supposed to respond to him.

SHRIMURASOLI MARAN: The licence raj has gone. We
are now In the liberalised industrial atmosphere. What is
needed now is an investor friendly Government. | believe,
Orissa has an investor friendly Government. In this
connection, | would like to quote from what the hon. Chief
Minister of Orissa has said recently. It is from The Indian
Express of 1st September, 1996. In that, Shri Patnaik has
said:

“Ambitious projects are being implemented to
accelerate the pace of industrial development in the
State with investment commitments of Rs. 95,000
crore.”

This is a great achievement for the State, for which |
compliment the hon. Chief Minister of Orissa. He has given a
list of the projects that had been cleared by the Central
Government which includes about Rs. 39,000 crore for steel
sector, Rs. 20,000 crore for power sector, Rs. 11,000 crore
for aluminium, and Rs. 12,500 crore for three major oil
refineries.

We are doing our best through the FIPB. The hon. Member
knows that we are clearing projects on a weekly basis.
Recently also, we have cleared many projects for Orissa.

PROF. G.G. SWELL: My good friend, Shri Thomas, in
the course of his supplementary has been good enough to
refer also to the industrial backwardness of the North-East. |
readily would accept that you do not have an industry in a
place just for the sake of having an industry. That way, the
North-East suffers from many disadvantages -its isolation,
long haulage, distance from the markets etc. So, it is difficult
to set up industries there; | readily admit that. But there are
certain industries which are so obviously suited to the area
like the industry of tounsm. What are you doing about it? Are
you going to allot special funds for the development of tourism
in the North-East for which it is suitable. for which it has
resources and attractions that are unique in the whole country?

SHRI MURASOL!I MARAN: Sir, even though, the
question pertains to Orissa and Kerala...

PROF. G.G. SWELL: | asked tt;is question because a
reference has been made to the North-East.

SHRI MURASOLI MARAN: | am willing to respond to the
question. The hon. Member referred to the industrial
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backwardness of the North-East. We had a similar question
in the previous Session which we discussed for about half an
hour.

As the hon. Member knows, the North-Eastern
Development Finance Corporation has become operative
now. It is going to be an engine of economic activity and
development in that area. Recently | have got a report saying
that the: Tata Consultancy Services, engaged by IDBI, have
made out a business plan. They have identified 62 items as
feasible in the seven States of the region. If | am permitted, |
will tell the hon. House about them. The projects cover a
wide area of industrial activity including textiles, cement, scrap-
based steelmaking and re-rolling, glassblowing, tourism,
nursing homes, tea, and food processing. All these are based
on raw materials, skills and markets available in all the States
of the region. It is going to give a very big boost to the North-
Eastern region.

With regard to tourism, the North-East is a wonderful
area for tourism and, | think, all efforts will be made in that
direction through this Corporation.

SHRI G.M. BANATWALLA: Mr. Speaker, Sir, the hon.
Minister has made a very welcome statement that it is the
duty of the Government to see that there is a balanced
regional development. It is also an accepted fact that Kerala
is very poor in industrial matters as also it has a very low
Central investment. Will the Government actively try to make
a survey and identify the industries that can be set up easily
in Kerala, try to have the infrastructure for the same, and
also try to encourage the industrial investment in those
sectors?

SHRI MURASOLI MARAN: To identify the areas of future
industrial development is the primary duty of the State
Government. | think, the Kerala Government is already at it.
Recently the Minister of Industry of Kerala has announced
that she would come out with an Industrial Policy Statement.
For developing infrastructure, we have got several
programmes. | have told you just now that there is an
Infrastructure Development Corporation which has been
created with a capital of Rs. 5000 crore and which has been
announced by the hon. Minister of Finance in his Budget
speech. Tax concession and a tax holiday have been given
to promote infrastructure, to drive investment towards the
destinations required.

Another thing is that recently, in the last week, the hon
Minister of Finance while answering a question has said that
backwardness will be considered in terms of taluks instead
of regions. That Committee has given a report..I think he has
said that the Ministry of Finance is considering. On those
lines, we are proceeding. (Interruptions)

SHRI SONTOSH MOHAN DEV: | have written on the
tax holiday. (Interruptions) | have written to the hon. Minister
... (Interruptions)
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MR. SPEAKER: Next chance is yours, Shri Dev.
Profit of Public Sector Units

+
*482. SHRI SONTOSH MOHAN DEV:
DR. T. SUBBARAMI REDDY:

Will the Minister of INDUSTRY be pleased to state:

(a) whether many Public Sector units face a slide in their
profit during the current financial year;

(b) if so, the details of such Public Sector units;
(c) the reasons for the lower profits in these units; and
(d) the steps being taken to remedy the situation?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) and (b). Flash reports indicate that for the period
April to July, 1996, out of the 49 public enterprises under the
Department of Heavy Industry, the profitability position of 21
companies has improved while that of 28 companies has
declined as compared to the corresponding period in the
previous year.

(c) The reasons for lower profits :n certain units include
constraints like shortage of power, decline in demand,
increased competition from imports and higher interest burden
etc.

(d) Remedial steps being taken, inter-alia, include
increase in marketing efforts, steps to improve order book
position, restructuring and better financial management etc.

SHRI SONTOSH MOHAN DEV: Sir, the main reason
why some public sector, units are doing well, some are not
doing well, some are going downwards, the hon. Minister
has himself admitted the reasons like shortage of power,
decline in demand, increased competition from imports the
culprit is sitting on the left side—-and the higher interest burden.
Now you are gradually, as a matter of policy this was also
our policy -reducing the customs duty. But to reduce the
customs duty, the Government should have something in
mind, internal industries or the domestic industries must be
in a position to have a healthy competition. In certain sectors,
customs is are slashed in a manner that it has become
impossible for the industry to survive-as you rightly said
domestically, power tariff and the rate of interest is also going
up. | do not know wherefrom you got the data. | have got the
data with me. Now, if you go through the 19th table showing
decrease in profit, met losses by more than Rs. 20 crore in
1994-95, national fertilisers has been carrying Rs. 20 crore.
Figures are there. The losses are gradually increasing.

You see, there are about ten ‘top public sector
undertakings. One of them is SAIL. There was an efficient
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Minister ... (Interruptions) and the profit has gone by Rs. 15
crore and odd. | am asking you in view of the fact that public
sector undertakings are suftering from the resource crunch.
Will the hon. Finance Minister and the hon. Industry
Minister—in the Common Minimum Programme which they
have given and we have supported it, it is promised that a
portion of the disinvestment money will be ploughed back into
those public sector undertakings which need money for
rehabilitation, upgradation and modernisation. We have put
them in your Common Minimum Programme. On that basis,
we have supported you. You are not doing anything.

Take the example of ISCO. It is sick. | tried many times
to get finance for it. Shri Chidambaram himself was a Member
of the Committee of Group of Ministers. In that, it was said
that in the Eighth Five-Year Plan, a provision would be made
for ISCO. Of course, at that time, Shri Chidambaram used to
say that the Government is not a nursing home. That was his
concern about the public sector. Now, you have got a better
chance to do something through your Common Minimum
Programme.

So, | would like to know from the hon. Minister, as per
CMP, whether he will consider giving financial help to those
industries which can be converted into healthy ones.

Today's newspapers have also mentioned that you are
going to have a fresh policy regarding Golden Handshake. |
have read it in today's Hindustan Times. So, kindly apprise us
on both these points.

SHRI MURASOLI MARAN: Sir, hon. senior Member has
stated that indigenous industries should be protected. | agree
with him. It is because protection is given even in the United
States of America. Naturally, when our indigenous industries
suffer or if they could not exist because of competition from
outside, it has to be considered. There is no doubt about it
Protection has to be given for infant Indian industries.

Secondly, he said that finance should be allotted from
the Disinvestment Fund for helping the sick and potentially
sick industries. It has also been stated in our Common
Minimum Programme that there will be a Disinvestment
Commission. Disinvestment will be made through that
Commission and the money recovered from that disinvestment
will be used. I will read a portion from our Common Minimum
Programme. It says:

“Any decision to disinvest will be taken and
implemented in a transparent manner. Revenues
generated from such disinvestments will be utilised
in two vital areas, health and education, particularly
in poorer and backward districts of the country. A
part of such revenues will be earmarked to create
an Investment Fund which will be used to strengthen
other public sector enterprises.”
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He asked - where the money was? This Disinvestment
Commission has been set up only recently. They have not
started the process. | hope definitely, the hon. Finance Minister
will take note of this and will create an investment Fund which
will be used for improving the operational efficiency of the
public sector undertakings.

SHRI SONTOSH MOHAN DEV: Sir, our Government'’s
perspective was to give more money to the rural sector. We
took a decision that in industries where the private investment
will come, we shall not ask the Central Government to spend
money. It was a decision not to discourage industries but to
involve private sector investment at the same time to save
money for more investment in rural development and so on.
When we came, it was Rs. 7,000. We increased it to Rs.
30,000. Then we wanted to increase it to Rs. 60,000. This
year, when the Budget was presented by Shri Chidambaram,
he made a jugglery. Actually the increase was 13.76 per cent.
| have submitted the Report from my previous Department. |
appreciate his difficulties. It may not be possible for him to
give it in the very first year. If you go through it, there are ten
top loss-making enterprises. To name a few, they are (1)
Hindustan Fertilizers Limited, (2) Fertilizer Corporation of
India, (3) Rashtriya Ispat Nigam, (4) Delhi Transport
Corporation, (5) Heavy Engineering Limited, (6) Indian
Airlines, (7) Bharat Coking Coal Limited, and (8) Cement
Corporation of India Limited. During our regime, a Group of
Ministers had given a recommendation that those industries
which can be made viable should be made viable. We also
provided for some Renewal Fund for those who want to go in
for Voluntary Retirement.

In view of this, may | know whether the hon. Minister is
aware of those ten industries which are not only making heavy
losses but can be revived as a public sector? It is very much
on the top of the agenda of the partners of the Government,
like CPM and CPI.

We do not make too much of shouting on that, but our
policy was to rehabilitate them. So, will the hon. Minister give
priority to these top ten industries and also to those 21
industries which | have mentioned which are earning profits
but are coming under this category? These are the industries
which have to be given priority. What is the perception or the
Government and what does the common Minimum
Programme say about this? Kindly enlighten us.

SHRI MURASOLI MARAN: Sir, | agree with the hon.
Member that the reform of public sector undertakings has
not moved for enough and fast enough.

According to the Common Minimum Programme, we are
categorising all public sector units into four catagories. First
comes those companies which are having comparative
advantages. For that, those industrigs will support them to
become global giants. Secondly, there are profit making and
efficient public sector companies which have to be
strengthened and we should see that they should not go red
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and that their management should be professionalised and -
participation of workers in the management of these
companies will be encouraged. Thirdly comes the sick and
potentially viable public sector companies which have to be
rehabilitated through a menu of options. | read it from the
Common Minimum Programme: :

“That may include handing over the management to
professional groups or workers’ cooperatives.”

The ten loss making enterprises come under this category.

Finally we have got the last category, that is, those
companies that are chronically sick and cannot be revived.
We cannot be putting money in a bottomiess pit. So those
industries should be considered and Government should
withdraw if it is a non-core and non-strategic area. It should
e carefully examined by assuring the workers and employees
job security or in the alternative opportunities, retaining or
redeployment. This is our policy.

What our Ministry is doing is that we are creating some
kind of a master plan for the units uder the Ministry of Industry
so that, just as charity begins at home, the reforms process
should also begin from our Ministry. That is our aim. So we
are evolving the concept for reviving the sick units.

Now the question is: How many sick units can we revive
and what is the amount required for that? We hdve to create a

_ revolving fund for reviving those industries. This programme

iIs on and we are at it.

DR. T. SUBBARAMI REDDY: Sir, there are 240 public
sector undertakings. Out of that 109 companies are incurring
losses. They have incurred a loss of about Rs. 4906 crore. As
Shri Sontosh Mohan Dev has said, out of these companies,
ten top loss making ccmpanies, like HFL, etc. have incurred
a loss of about Rs. 2449 crore and in the Indian Airlines has
incurred a loss of about Rs. 188 crore. What | mean to say is
that out of 109 companies, the share of ten top companies is
about 49 per cent.

| would like to know from the hon. Minister, if the
Government planning some concrete measures to curb these
lesses, particularly in the Indian Airlines when private airlines
are making profits. Now we have planned privatisation, putting
them in BIFR, disinvestment and planning under three or four
schemes, etc. may | know from the hon. Minister how he is
going to curb these losses in regard to at least these ten loss
making companies?

SHRI MURASOLI MARAN: Sir, | have yenerally stated
to the previous question that we are evolving a kind of a Master
Plan to revive these sick industries. But regarding the Indian
Airlines, | cannot be assuring the hon. Member because it
belongs to a different administrative Ministry.
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While evolving a Master Plan for the revival of sick
industries, we are considering various options to make some
strategic alliances such as joint ventures, financial
restructuring and synergy through holding companies,
strengthening of management and a Special Revolving Fund
for speedy implementation of the BIFR approved schemes.
We are at it. :

SHRI P.R. DASMUNSI: Sir, the hon. Minister has just
stated that he is considering for a comprehensive proposal
and a Master Plan to revive these sick units. Is the Minister
aware of the fact that several sick public sector undertaking
units and public sector undertaking units which had gone to
the BIFR are facing a number of sitting days in and out for an

suncertain period? The BIFR itself is creating an uncertainty
among the workers and the management. What will be the
ray of hope of these workers and the management? Will the
hon. Minister, while considering the entire package, also
consider an alternative speedy disposal method? Sir, an
alternative to the BIFR can be thought of to bring everything
into a package instead of keeping that kind of a quasi-judicial
body which is sitting over this for years together and not
disposing any matter in a concrete term.

SHRI MURASOLI MARAN: Sir, | entirely agree with the
hon. Member’s views' We have to restructure the BIFR as a
fast track facilitator and a quick arbitrator. That has been the
policy of this Government. That has been exclusively stated
in the Common Minimum Programme, Recently, the hon.
Finance Minister, in his Budget speech, has announced that
the BIFR would be revamped and the Sick Industries Unit Act
would also be amended so that a quick disposal can be got
for the sick units.

[Translation]

SHRI NAWAL KISHORE RAI: A National Renewal Fund
has been created for reviving the sick units and is regulated
through the BIFR. Just now, Shri Dasmunsi has rightly pointed
out that a state of uncertainty continues. Is the Government
thinking of formulating any plan for reviving these sick units
within a time-frame? If we analyse the working of the National
Renewal Fund during the last three years, it is revealed that
inspite of the monetary provisions being made in every annual
budget, the Fund is not able to utilise the entire amount. This
is an anomalous position because, while on the one hand
109 units have become sick, on the other, the National
Renewal Fund does not spend the full amount for which
provision has been made. Will the Government, therefore,
ensure that the entire amount, which itself is in fact insufficient,
1s utiised and is properly spent? | would afso like to ask another
question. The Central Government has received various
proposals from different State Governments. For instance,
Bihar has stated that the State Government industrial units
are also sick. Do the Government propose to revive these
industnial units also through this Fund even though they belong
to a State? Can money be given from NRF for this purpose?
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[English)]

SHRI MURASOLI MARAN: Sir, | will take up the last
question first. So far, there is no proposal to include sick
industries of the State Governments. That is a big problem.
We have to consider that aspect also.

Sir, as | have put it already, we are evolving a Master
Plan which should see that sick industries are revived. But,
Sir, what we are doing now is that we are waiting until an
industry becomes chronically sick. We do not have an early
warning system. We do not have an early stage of intervention
and restructuring. With these aspects, the BIFR Act should
be revamped.

Sir, the National Renewal Fund is not adequate to take
care of those who have been removed from the service or
who have been given the golden handshake.

That Fund, in our view, has to be revamped also. The
Fund has to be increased and for that a revolving Fund should
be created. That is our aim. We are creating a Plan.

Assistance for Handicrafts

+
*483. DR. ARUN KUMAR SARMA:
DR. PRABIN CHANDRA SARMA:

Will the Minister of TEXTILES be pleased to state:

(a) whether the North Eastern Handicraft Development
Corporation has submitted any proposal for financial
assistance for works like cane, bamboo and woodcrafts;

(b) if so, the details thereof; and
(c) the action taken by the Union Government thereon?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (c). A statement is laid on the Table of the House.

STATEMENT

(a) to (c). Two proposals amounting to Rs. 2.12 lakhs
were received during the year 1995-96 from North Eastern
Handicrafts and Handlooms Development Corporation
(NEHHOC), Shillong for training in Cane & Bamboo Crafts
under training scheme of the Government. However the said
proposals could not be considered by the Government as
the Corporation had not submitted the audited accounts for
the funds released to them during 1990-91 and 1991-92 under
the same scheme. Timely submission of audited accounts
by an organisation receiving grants is imperative as per the
Government of. India financial rules. No proposal has been
received as far as Wood Craft is concerned.
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DR. ARUN KUMAR SARMA: Mr. Speaker, Sir. the North-
Eastern Region is famous for its handloom and handicraft
industries. It is not only famous in India but also abroad. We
shall aim to promote this Region for the development of
handicraft and handloom industries. The North Eastern
Handicrafts and Handlooms Development Corporation was
also formed for this purpose.

The hon. Minister in his reply has stated that there were
two proposals during 1995-96 for training of the youths in
this region. The amount which was provided was only one or
two lakh rupees.

Now, | cannot accept the proposition the hon. Minister
has stated that the amount could not be released because
the audited accounts for the years 1990-91 and 1991-92 were
not received from the officials of that Corporation.

I would like to know from the hon. Minister as to what
action has been initiated from this end to get these audited
accounts and to release the money so that the training
programme does not suffer.

SHRI R.L. JALAPPA: Sir, they sent proposals in 1995-
96. We have also asked them to provide the audited balance
sheets for 1990-91 and 1991-92. We have written several
letters also. After all, the amount is meagre. | was talking to
my officers as to why they were holding this one lakh forty-
five thousand of rupees or one lakh or even two lakh of rupees,
as it is not a big amount. But they said that it was stipulated
that unless they provide us the accounts for the previous
money drawn, we cannot release them amount under this
training scheme.

As far as other things are concerned, we have already
allowed them to draw money. This year also we have provided
Rs. 50 lakh. | request the hon. Member to see that they send
the audited balance sheet @arly so that we could give them
money within a month.

DR. ARUN KUMAR SARMA: Sir, it is already accepted
by ali the Members of this House that the North-Eastern
Region is an industrially backward area and large industries
could not be established in this region because cf the
communication bottleneck, the geographical isolation and
because of lack of infrastructural facilities. | think, that this is
the only sector where there is an ample scope to develop
this sector which will create large scale employment
opportunities and also it will bring a long helping hand as far
as economic development of the people of North-Eastern
Region is concerned.

| want to know from the hon. Minister whether any special
scheme has been initiated by his Ministry to develop this sector
which has also scope for establishment of export-oriented
handlooms and handicrafts units in the North-Eastern Region
because these handlooms and handicrafts have a great
demand not only in India but also abroad for the exports.
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| also want to know as to what special steps have been
initiated, through his Ministry, to develop this area.

SHRI R.L. JALAPPA: There are many schemes which
we have already provided to them. | quite agree with the
hon. Member that it is a backward area and it requires a lot
of industries to be started. When he knows that it is a
backward area, it is for those Corporations to provide us the
accounts for the money drawn and they can draw more and
more money. We have got sufficient schemes for the
improvement of that area.

DR. PRABIN CHANDRA SARMA: Mr. Speaker, Sir, | want
to know from the hon. Minister, through you, whether the
Ministry of Textiles is aware that the North Eastern region,
particularly Assam and its adjoining States are famous for
handlooms and handicrafts and that the weavers live there
and more particularly Sualkuchi a place known as the
Manchester of the East? | want to know whether the hon.
Minister is also aware that Tripura is famous for the handicratts
of cane and bamboo. | want to know whether any specific
programme had been incorporated in his Ministry for
development of this cane and bamboo handicratts in the North
Eastern States and the handloom products of all the different
States of the North Eastern region and whether any
Government agency has been considered to export these
materials to the other parts of the country and also outside
the country

SHRI R.L. JALAPPA: Si, | am aware of whatever the
hon. Member has mentioned. Inside the country we are
holding several exhibitions wherein the products of this region
are exhibited and a lot of business is going on. About sending
them to the outside countries we are at it and a lot of exports
are also taking place. | agree that whatever is being done is
not sufficient. But we have already implemented a few
schemes there and if they come forward with many more
schemes we are prepared to oblige and we are prepared to
approve those schemes.

SHRI UDDHAB BARMAN: Sir, you are aware of the
beauties of the handlooms and handicrafts of that area,
particularly the North Eastern region which are well known.
Long back Mahatma Gandhi had also praised the weavers of
Assam who had woven fairy tales in their clothes. | want to
request the hon. Minister to extend more money to develop
that industry of handlooms and handicrafts in that areas. |
also want that the beauties of the handloom and handicraft
of that area should be exposed to the entire country and also
to the entire world. In this connection | want to know from the
hon. Minister whether there is any decision of the Corporation
to wind up the emporium at Mumbai which was established
in 1981. | want to know whether the hon. Minister has received
a representation from the M.Ps. regarding this and requesting
not to dismantle the Centre but to re-examine that issue so
that like all other States in the country the North Eastern
States also get some opportunity to get this exposure to the
country and the world.
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SHRI R.L. JALAPPA: Sir, while arranging for exposure
of these handicrafts this Corporation is holding several
exhibitions. On 28th of this month also we are holding a bigger
exhibition in Bangalore where we are expecting that about
500 foreigners will come there for purchase of these
handicrafts and handloom clothes. In the last four years we
provided them assistance. In 1992-93 we have given them
Rs. 14.60 lakh; in 1993-94 it was Rs. 92.81 lakh and in 1994-
95 it was Rs. 45.71 lakhs and in 1995-96 we have provided
them ... (Interruptions)

MR. SPEAKER: His limited question is whether the
Government's decision to open an emporium in Mumbai is
going to be implemented.

SHRI R.L. JALAPPA: Sir, the emporium Is already there.
Unfortunately, it is incurring losses. Secondly, where they have
set up this empornum, the landlord had demanded too much
of rent which they could not pay. The emporium which was in
a bigger building is now in a building which is concise. They
have established the emporium in a smaller area. They cannot
carry on the business there also. That is why the Board has
taken a decision to close down the emponum in Mumbau.

MR. SPEAKER: Shri Pilot, you wanted to ask question.
SHRI RAJESH PILOT: | have no question

SHRI PABAN SINGH GHATOWAR: Mr. Speaker Sir, |
am very unhappy with the reply of the hon. Minister that they
have taken a decision to close down the unit in Mumbai. The
very creation of the North-East Handicraft Corporation was
the genuine demand of the people from the seven States
and that the artisans who are working in the handloom and
handicraft sector are appreciated all over the country and
even outside. This 1s the only agency who can encourage
those artisans and weavers. Since they have no other means
of subsistence than the popularity of those schemes, this
Corporation was created. Now in the reply, the hon. Minister
has said that for two years they have not given the accounts.
For that reason. they have not sanctioned an amount of Rs.
two lakh.

It is a Corporation of the Central Government and it is
the responsibility of the Central Government to look whether
that Corporation 1s performing properly or not. Sir, it is a very
sentimental issue. The other emporia are working and only
the North-Eastern section of the emporium the Government
1s deciding, on the plea of its incurring losses, to close down.
That will greatly hurt the sentiments of the artisans and
weavers of the N .~*r-Eastern region.

May | request the hon. Minister to reconsider his decision
and see that that unit properly functions? They should give
responsibility to some responsible officer to look into the affairs
of this Corporation so that the hopes and aspirations of the
weavers and artisans of the North-Eastern region will get
proper attention.
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SHRI R.L. JALAPPA: Sir, | will ask my officers to go to
Mumbai and find out whether we should continue that branch
of the emporium... (Interruptions). | have already assured
the hon. Member that this amount of Rs. two lakh will be
released and they must take the responsibility of sending
audited reports for those two years....(Interruptions). When
they do not forward the accounts, do they expect our officers
to go from here to Shillong and get the accounts? They have
to submit the accounts.

SHRI SONTOSH MOHAN DEV: Sir, when you were
Minister of State for Industries and we were MPs, we In a
Committee visited all these areas this is the outcome of
this including Rehsums and others. There are so many public
sector undertakings not complying with the loan taken from
Shri Chidambaram'’s Finance Ministry. | do not think my good
friend Shri Rajesh Pilot is wrong. With regard to Hindustan
Fertilizers, there is a loss ot Rs. 133 crores. There is no trace
of it and the Government has not done anything. Here, for
Rs. two lakh, you close down the emporium ... (Interruptions).
You kindly see that this is immediately opened. The order
must go today. (/nterruptions).

MR. SPEAKER: | think he has answered that

Smuggling of Gold

+
486. SHRI DINSHA PATEL:
SHRI SATYAJITSINH DULIPSINH
GAEKWAD:

Will the Minister of FINANCE be pleased to state:

(a) the number of cases of smuggling of gold detected
during each of the last two years;

(b) the number of cases in which the officials posted at
airports have been found involved in abetting such activity;
and

(c) the number of officials prosecuted in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (c). A Statement is laid on the Table
of the House.

STATEMENT

(a) to (c). The number of cases of smuggling ot gold
detected ‘during each of the last two years are as follows:-

No. of cases
1994-95 632
1995-96 702

During the same period, one officer of the customs
department posted at Indira Gandhi International Airport,
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Delhi, was suspected to be involved in smuggling of gold.
Disciplinary proceedings against the officer are contemplated
in consultation with Central Vigilance Commission. However
a show cause notice has been issued to the officer under the
Customs Act, 1962. As regards prosecution, a decision can
be taken after conclusion of departmental adjudication which
is currently in progress.

[Translation]

SHRI DINSHA PATEL: Mr. Speaker, Sir, the statement
shows that there were 632 cases in 1994-95 and 702 in 1995-
96. | would like to know from the hon. Minister the quantity of
gold seized and the value thereof as also the amount of fine
realised from those arrested.

[English]

SHRI P. CHIDAMBARAM: Sir, in 1994-95 the number of
cases registered was 632, the quantity of the gold seized
was 1,086 kgs., the value of the gold seized was Rs. 55.43
crore, 265 persons were arrested, 209 have been prosecuted
and 59 have been detained under COFEPOSA Act. In 1995-
96, 702 cases were registered, 1,052 kgs. of gold worth Rs.
54.17 crore was seized, 301 persons were arrested, 229 have
been prosecuted and 64 have been detained under
COFEPOSA Act.

[Translation]

SHRI DINSHA PATEL: An officer posted at the Indira
Gandhi International Airport was suspected of involvement
in gold smuggling. According to the reply, he was served a
notice two yeais back. | want to know what happened to it. A
big quantity of gold was smuggled by one officer alone. |
would like to ask the Hon. Minister what reply was received
to the notice issued under the 1962 Act and what action was
taken against that officei...(Interruptions)

[English]

SHRI RAJESH PILOT: Sir, the moment smuggling is
discussed, the BJP is coming inside.

SHRI P. CHIDAMBARAM: Sir, he should be happy that it
is smuggling of gold.

Sir, an officer of the rank of Superintendent in Central
Excise and Customs was prima facie found involved in
abetment of smuggling of gold at the Indira Gandhi
International Airport on the night of 19th-20th of August, 1995.
A statement by the passenger has been recorded and of
another person who was waiting outside the Customs Hall.
He identified the Superintendent of Central Excise. A slip of
paper was also recovered. Disciplinary action is being
contemplated against the officer under the Conduct Rules.
The case has been referred to the Central Vigilance
Commission for first stage advice. Simultaneously a show
cause Notice under the Customs Act has also been issued.
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As soon as we receive the first stage advice from the Central
Vigilance Commuission, further disciplinary proceedings will
be taken

SHRI RAJESH PILOT: Mr. Speaker, Sir, the hon. Minister
may consider the speech made by the Revenue Secretary in
the DGs’ Conference a year back to the effect that about Rs.
40,000 to Rs. 50,000 crore is in the pipeline through
smuggling, narcotics, havala and different other rack.ts. This
was the speech given by the Revenue Secretary at that time
to the DGs’ Conference. At that time, the response from the
DGs was that not many teeth were there in the law. We
initiated action to bring a more teething edge to the law. It is
in the process. This is one of the diseases which poses a
threat to the internal security of the nation and all other things
are born out of this. What action does the Government
propose to take in this direction because this is one of the
important sectors where the Government must pay its
attention?

12.00 hrs.

SHRI P. CHIDAMBARAM: Sir, we are talking about gold.
There is a great appetite for gold in this country. If you try to
prevent it completely, it will be smuggled. That is why the
previous Government -and | think rightly- - allowed the import
of gold through legitimate sources, that is NRIs returning and
one through the EFC account. Now, large amount of gold
comes through legitimate channels and also earns revenue
for the Government. For example, in the last year, 1995-96,
218 tonnes of gold came to the country through legitimate
channels. Yet Intelligence shows that the appetite for gold,
the demand for gold in this country is about 450 to 500 tonnes.
As long as that appetite is there -and all you have to do is, go
back home and ask why this appetite is there the gold will
be smuggled into the country. Even the poorest people
somehow find a need to buy some gold. ! think, over a period
of time we should liberalise this policy. But at the moment,
this is the policy.

WRITTEN ANSWERS TO QUESTIONS

Losses to Indian Bank

*484. KUMARI SUSHILA TIRIYA:
SHRI GEORGE FERNANDES:

Will the Minister of FINANCE be pleased to state:

(a) whether Indian Bank has reported a loss of thousands
crores of rupees during 1995-967

(b) if so, the details thereof and the reasons therefor,

(c) whether any inquiry has been conducted in the
matter?

(d) it so, the outcome thereof and the action taken
thereon;
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(e) whether this is highest loss ever suffered by a
commercial bank in the history of Indian banking; and

(f) the preventive steps taken ot proposed to be taken in
regard thereto?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) Indian Bank have reported a loss of
Rs. 1336.40/- crores in 1995-96.

(b) These losses are mainly on account of provisioning
for loan losses for 1995-96 and additional provisioning on
account of short provisioning in earlier years based on the
income recognition and asset classification of advances apart
from funding losses. The funding losses are on account of
large expansion of credit being funded by certificates of
deposits whose cost exceeded the earnings on their
deployment.

(c) to (d) & (f). A strategy is being devised for the revival
of Indian Bank. At the instance of Reserve Bank of India the
Indian Bank has appointed Investment Information and Credit
Rating Agency of India (ICRA), a leading firm of consultants
for suggesting a strategy for turn around. The Bank has also
set up a Management Council to oversee its operations in all
areas, an Investment Committee and a Committee of General
Managers to closely monitor its large Non-Performing Assets
and the recovery of funds.

(e) The losses suftered by Indian Bank are the highest
suffered by any public sector bank.

Bogus Stock Invest

*485. SHRI ANANTH KUMAR : Will the Minister of
FINANCE be pleased to state :
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(a) whether the Securities and Exchange Board of India
(SEBI) has recently busted-a racket involving use of bogus
stock invests while subscribing to public issues;

(b) it so, the details thereof company-wise and bank-
wise;

(c) the action taken or proposed to be taken against
persons involved in the racket; and

(d) the steps taken or proposed to be taken to check
recurrence of such cases?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) SEBI has identified 9 cases of public
issues by Companies based inAhmedabad and Indore where
the issues have reportedly been subscribed through Fake/
Bogus Stockinvests.

(b) Company-wise and bank-wise details are given in
the attached Statement. :

(c) and (d). SEBI has taken the following steps :

(i) Show-cause notices have been issued to the issuers
for refund of the subscription amount to the public;

(i) The Stock Exchanges concerned have been advised
to lodge complaints with the police;

(i) Stock Exchanges have been advised to exercise
caution at the time of finalisation of the basis of
allotment.

(iv) The Reserve Bank of India has also been requested
to take up inspection of the banks concerned.

STATEMENT

Stock Invest Claimed to be issued by*

SIl. Name of the Date of Vijay Bank Federal Bank Total
No. Issue Opening Nasik Branch Nasik Branch Amount
No. Amt. No. Amt. .
(Rs. Lacs) (Rs. Lacs) (Rs. Lacs)
1. Trendline Finance 20/5/96 1850 180.00 - - 180.00
Limited, Ahmedabad
2. Prachi Leasing & 13/5/96 2499 124.95 93 498.20 623.15
Finance Limited,
Ahmedabad
3. Harihar Chemicals 26/6/96 1038 62.95 - - 62.95
Ltd., Ahmedabad
4. Swarshilp Properties 9/7/96 55 56.05 - - 56.05

Ltd., Ahmedabad
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Stock Invest Claimed to be issued by*

Sl. Name of the

Date Qf Vijay Bank Federal Bank Total
No. Issue Opening Nasik Branch Nasik Branch Amount
No. Amt. No. Amt.
(Rs. Lacs) (Rs. Lacs) (Rs. Lacs)
5. ELL Fashions Ltd., 9/5/96 33 52.85 42 75.00 127.85
Ahmedabad
6. Dwarkesh Finance 12/4/96 1798 90.45 - - 90.45
Limited, Ahmedabad
7. Venus Floriculture 25/7/96 3491 34.91 24 24.00 . 58.91
Ltd., Ahmedabad
8. Delicious Investment 12/6/96 1017 65.00 - ‘ - 65.00
& Finance Ltd.,
Indore
9. Vikas Spinning & 11/6/96 1794 89.70 - - 89.70
Weaving Mills
Limited, Indore
13575 756.86 159 597.20 1354.06

*  The Vijaya Bank, Nasik Branch and Federal Bank, Nasik Branch have conformed that they have not issued any Stock Invests

for these issues.

Export of Handloom and Handicrafts

*487. SHRI MANIKRAO HODLYA GAVIT :
SHRI PARASRAM BHARDWAJ :

Will the Minister of TEXTILES be pleased to state :

(a) whether the Government provide grants to the
exporters for the export of handloom cloth and handicrafts;

(b) if so, the total amount of the grant given during the
last three years together with the number of exporters who
received such grants;

(c) whether some cases of bogus agencies which have
received such grants have come to the notice of the
Government;

(d) if so, the details thereof, and

(e) the action taken by the Government thereon?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA) :
(a) No grant as such is being given by the Government of

India to exporters for export ot handloom cloth and
handicrafts.

(b) to (e). Do not arise.
India’s Share in Global Leather Trade

*488. SHRI KRISHAN LAL SHARMA : Will the Minister
of COMMERCE be pleased to state :

(a) whether India's share in Global leather trade is only
3.5‘)/0; .

(b) if so, the reasons for low percentage thereof:

(c) whether the Government have fixed any target to
increase its share in Global market by 2000 A.D.; and

(d) if so, the details thereof and the steps being taken to
achieve the target?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) India's
share in the global trade of leather and leather products was
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4.34% during the year 1994 according to statistics published
by ITC, Geneva.

(b) Tardy growth of value added leather products and
intense competition from China, Korea, Taiwan and Indonesia
have constrained our share in global trade. However, with
increased resort to value addition in export products from
late 1980s and improved production and product
competitiveness, India’s global share has registered an
increase. During 1994-95 the export of value added leather
products constituted more than 75% of the total exports as
against only 39% in 1984-85.

(c) The Working Group of leather and leather goods
industry for the 9th Five Year Plan has projected exports from
leather sector at US$ 3.2 billion in the year 1999-2000 which
would account for about 7% of the global trade in the items.

(d) Government has taken a number of steps to promote
exports of leather and leather products. These include the
following :-

The National Leather Development Programme for
integrated development of the industry

identification of leather footwear as an extreme
focus item capable of achieving higher export
growth

Launching of the leather technology mission for
sustainable development

Establishing computer aided design centres

- Setting up of Footwear Design and Development
Institute

- Banning export of semi-finished leather, raw hides
and skins

- Setting up of market research unit in the Council
for Leather Exports for disseminating information
on fashion trends and statistics.

Jute Purchasing Centres of Jute Corporation of india

*489. SHRI AMAR ROY PRADHAN: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Union Government have received any
request for opening of new purchase centres of Jute
Corporation of India in West Bengal;
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(b) if so, the details thereof;

(c) the action taken by the Union Government thereon;
and

(d) the time by which these centres are likely to be
opened?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) No, Sir no request has been received in 1996-97.

(b) to (d). Do not arise.
[Translation]
Thefts/Robbery in Banks in Gujarat

*490. SHRI CHHITUBHAI GAMIT: Will the Minister of
FINANCE be pleased to state:

(a) the details of incidents of thefts and robbery which
took place in each of the Nationalised Banks in the country,
state-wise with particular reference to Gujarat during the period
1992-93 to 1995-96, year-wise;

(b) the amount of cash stolen or looted in each of the
incidents;

(c) the number of persons arrested therein and whether
some bank employees are also found involved in it;

(d) if so, the details thereof; and

(e) the legal action taken or proposed to be taken in regard
thereto?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (e). Information readily available
relating to bank-wise and state-wise position of number of
incidents of dacoities/robberies during 1992 to 1996 (Upto
March) and amount involved therein as reported by
nationalised banks to Reserve Bank of India (RBI) is fumished
in the attached statement.

RBI have indicated that all cases of robberies and
dacoities were reported by the banks to the local police for
necessary action. Sixty four persons including one employee
of bank were arrested for involvement in these cases.
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State-wise and bank-wise number of robberies/dacoities & amount involved therein in nationalised banks during the period

1992 to 1996 (March)

(Rs. in Lakhs)

Name of bank

1992

1993 1994 1995 1996
(up to March)
No. Amount No.  Amount No.  Amount No. Amount No. Amount
(i) (i) (iii) (iv) (v) (vi) (vii) (viii) (ix) (x) (i)
Andhra Pradesh
Andhra Bank 01 9.45 01 2.60 01 (#) 11.64 - :
Canara Bank 01 0.01627 -
Punjab National Bank 01 1.25 01 2.18 - -
Assam
Allahabad Bank 01 1.58 02 0.63 - -
Canara Bank 01 0.40 - -
Central Bank of India 02 0.70 01 0.44 01 0.44 - -
Indian Bank 01 1.00 02 3.07
Indian Overseas Bank 01 0.38 - - -
Punjab National Bank 01 1.00 - -
UCO Bank 01 0.18 03 94.33 02 12.76 02 3.92 -
United Bank of India 02 2.84 01 4.79 - -
Bihar
Allahabad Bank 03 0.68 04 6.06 03 2.91 01 5.00 -
Bank of Baroda 01 2.00 - - .
Bank ot India 1 23.33 07 8.62 08 6.89 06 8.24 03 1.27
Canara Bank 01 6.06 02 4.05 03 1.55 02 2.24 - .
Central Bank of India 03 0.83 01 0.24 01 0.13 01 0.31 - -
Indian Overseas Bank 01 0.71 01 0.4C - - - .
Punjab National Bank 08 6.62 07 10.95 13 14.45 10 215 01 0.12
- - - - - - 01 2.58 - -

Syndicate Bank




27  Wntten Answers

SEPTEMBER 6, 1996

Written Answers

28

(U]

(i)

(ui) (iv)

(vi)

(vii)

(viii)

()

(x)

(xi)

UCO Bank

Union Bank of India
United Bank of India
Vijaya Bank

Delhi

Allahabad Bank
Punjab & Sind Bank
Syndicate Bank
Gujarat

Bank of India

Central Bank of India
Punjab National Bank
Haryana

Punjab National Bank
Jammu & Kashmir
New Bank of india ‘
Punjab National Bank
Karnataka

Punjab National Bank
United Bank of India
Vijaya Bank

Madhya Pradesh
Central Bank of India
Maharashtra

Bank of India
Corporation Bank

Syndicate Bank

04

02

01

01

01

01

01

01

2.44 05

9.97 03

40.00

02

01

13.00

0.86 01

0.36

(+)13.88 -

0.38

15.63

1.53

5.32

49.60

0.03

2.06

04

01

03

01

11.62

2.40

2.38

0.50

01 (")792 14

03

01

01

3.43

0.57

2.00

03

01

02

01

01

01

01

01

7.29

0.50

7.42

100

4 5L

@7.29

0.58

o1

01

3.00

10.00
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(M (i)

(iii)

(v) (v) (vi) (vii) (viti)

(ix) (x) (xi)

tUnion Bank of India

United Bank of India -
Manipur

United Bank of India

Vijaya Bank

Meghalaya

Central Bank of India 01
Punjab National Bank
Nagaland

Allahabad Bank 01
UCO Bank 01
Orissa

Central Bank of India -
Indian Overseas Bank

UCO Bank 02
Union Bank of India -
Punjab

Oriental Bank of Commerce 01
Punjab & Sind Bank

UCO Bank 01
Union Bank of India
Rajasthan

Punjab National Bank -
Tamil Nadu

Indian Overseas Bank -
Tripura

Central Bank of India

United Bank of India 01

0.81

1.50

2.34

219

0.00178

0.47

01 0.10 o1

01 5.00

o1

01 0.

[$2]
N

02 1.55

01 2.50

01

01 2.50

01

01

01 0.52

01

01 0.17

01 0.06

11.19 - -

0.22

0.95

1.65

32.00
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0] (i) (iif)

(iv)

v)

(vi)

(vii)

(viii)

(1)

(x) (xt)

Uttar Pradesh

Allahabad Bank -

Bank of India - -
Canara Bank 01 0.17
Central Bank of India -

Indian Overseas Bank -

Oriental Bank of Commerce - -

Punjab National Bank 01 8.82
Syndicate Bank - -
Union Bank of India 01 2.23
West Bengal

Allahabad Bank 02 1.63

Bank of India -
Canara Bank - -
Central Bank of India -
Indian Overseas Bank 02 13.54
Punjab National Bank 01 0.66
Syndicate Bank - -
UCO Bank -
Union Bank of India - -
United Bank of India 06 12.92

Vijaya Bank 01 2.38

01

01

01

01

02

03

04

01

0.45

1.79

14.23

1.57

315

1.26

7.40

3.19

02

02

01

01

04

01

08

01

01

01

02

1.56

2.00

1.00

0.75

516

0.50

3.73

3.32

0.97

3.73

01

01

03

01

03

02

01

0t

01

01

01

01

01

2.92

4.00

0.20

12.28

3.88

0.25

1.68

1.68

1.75

7.57

2.50

01 0.09

01 16.3C

(#) - including gold worth Rs. 8.76 lakhs

(") - Value of clearing instruments

(@) - including jewellery worth Rs. 0.49 lakhs
(+) - including gold worth rs. 13.02 lakhs.

(Data Provisional)
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[English]
Tax on Banks/F. Is.

*491. DR. RAMKRISHNA KUSMARIA: Will the Minister
of FINANCE be pleased to state:-

(a) the outstanding amount of income tax against each
of Public Sector Banks and Financial Institutions as on March
31, 1996;

(b) the reasons for accumulation of arrears against the
above banks and financial institutions; and

(c) the steps taken so far and proposed to be taken to
realise the outstanding amount of income-tax?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) The Public Sector Banks and Financial
Institutions against whom Income-tax demand exceeding
rupees one crore remained outstanding as on 31.3.1996,
are as under:-

Public Sector Banks

Sl. Name of the Public Sector Amount outstanding

No. Bank as on 31.3.1996

(Rs. in crores)
1. ©Oriental Bank of Commerce 24.82
2. Punjab National bank 289.36
3. Punjab & Sind Bank 6.43
4. State Bank of Travancore 21.27
5. New Bank of India 6.44
6. Bank of India 65.06
7. Dena Bank 16.30
8. Union Bank of India 23.09
9. Syndicate Bank 32.30
10 State Bank of Mysore 12.01
11. Canara Bank 43.37
12. Vijaya bank 22.79
13. United Bank of India 171.49
14. UCO Bank 35.50
15. Allahabad Bank 14.46
16. State Bank of Bikaner & Jaipur 14.15
17. State Bank of Saurashtra 21.00
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Fiqancial Institutions

Sl.  Name of the Financial
No. Insitution

Amount outstanding
as on 31.3.1996
(Rs. in crores)

1. M/s. LF.C.I. Ltd. 8.46
2. M/s I.C.I.C.I. Ltd. 73.81
3. Mis. L.I.C. of India Ltd. 10.70
4. M/s. New India Assurance Co. 6.16
5. M/s.S.C.L.C.I Ltd. 11.33
6. M/s. 1.D.C. of Orissa Ltd. 6.44

7. M/s. West Bengal Industrial
Development Corpn. Ltd. 7.97

8. M/s. Kerala State Industrial
Development Corpn. Ltd. 2.40

9. M/s. Karnataka State Industnal
Investment & Development Corporation Ltd.  16.31

10. M/s. Tamil Nadu Industrial
Investment Corpn. Ltd. 5.40

11. M/s. Maharashtra Small Scale
Industries Ltd. 2.01

12. M/s. Punjab State Industrial
Development Corporation 1.80

13. M/s. Rajasthan Finance Corporation 2.55

14. M/s. Bihar State Credit & Investment
Corporation Ltd. 7.20

15. M/s. Bihar State Financial Corporation 4.91

(b) The arrears pertain to cases which have been
disputed at various stages of appeal, and in most cases
recovery process has been stayed. Since the disposal of such
appeals take considerable time, arrears accumulate with
completion of subsequent assessments on similar grounds.
In the remaining cases, assessments were completed in the
month of March, 1996 and consequently demands raised
had not fallen due for payment/collection.

(c) Recovery of arrears is an ongoing process. Steps
taken for recovery of arrears include issue of show-cause
notices and attachment of movable & immovable assets.
Where recovery is stayed by Appellate Authorities, steps are
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taken to get these vacated. Recovery of arrears, especially in
the bigger cases. is closely monitored at all levels.

ADB Loan to Gujarat

*492. DR. A.K. PATEL :
SHRIMATI BHAVNABEN DEVRAJ BHAI
CHIKHALIA :

Will the Minister of FINANCE be pleased to state :

(a) whether the Asian Development Bank has evinced
interest in extending loan to the State of Gujarat:

(b) if so, the details thereot; and

(c) the sectors in which this loan is likely to be utiised
sectorwise?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (c) For the present, Asian
Development Bank has evinced interest in extending possible
loan assistance for the “Gujarat Public Sector Resource
Management Programme” The details, including the loan
amount will be known after the negotiations are finalised and
the agreement is signed.

ADB have agreed in principle to extend Technical
Assistance to Government of Gujarat for undertaking studies
in the following areas viz., Gujarat Public Sector Resource
Management.. Gujarat Industrial investment Corporation.,
Gujarat State Power Sector.

[Translation]
Investment in Maharashtra from Bank Deposits

*493. SHRI NAMDEO DIWATHE
PROF. RASA SINGH RAWAT .

Will the Minister of FINANCE be pleased to state .

(a) whether eighteen per cent of the money deposited in
nationalised banks in Maharashtra i1s invested in the State
while the Thirty two per cent is invested on projects of national
level:

(b) the detailed position in regard thereto, State-wise; and

(c) the steps being taken or proposed to be taken in
order to bring Maharashtra and other States at par with the
national level and to improve the situation in the country as a
whole?

THE MINISTER OF FINANCE (SHRI P,
CHIDAMBARAM): (a) to (c). The Reserve Bank of India has
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reported that as on 31.3.1996, the outstanding deposits of
nationalised banks in Maharashtra were Rs. 44,014 crores
and the advances stood at Rs. 34,384 crores, yielding a Credit
Deposit Ratio (CDR) of 78.1 percent as compared to 54.2
percent at the all-India level. The CDR in a particular State or
region depends not only on the efforts made by the banks but
various other factors including the credit absorption capacity,
infrastructural support and overall policy framework in the
State. The State-wise details is given in the attached
Statement

The Reserve Bank of India had set up Task Forces to
ascenain the reasons for low CD ratio in Bihar, Uttar Pradesh.
West Bengal, Rajasthan, Kerala and Pondicherry. The Task
Forces of all the States have already submitted their reports
which have been discussed in the respective State Level
Bankers Committees (SLBCs) for implementation of the
recommendations. In order to improve the credit absorption
capacity, the Task Forces, in general, stressed the need for
improving Infrastructural facilities, consolidation of land
holdings. development of markets, early detection and
rehabilitation of sick industrial units, land development.
promotion of small scale industries. financing of minor irngatior:
schemes and allied activities. In respect of States/Union
Territones where CD ratio was low and at the same time.
specific Task Forces were not constituted, the convenor banks
of SLBCs were advised to convene special meetings to
discuss and take the appropriate steps to improve the position

STATEMENT

Credit-Deposit Ratio for Nationalised Banks as at the end of
March, 1996

State/Union Terntory Credit:Deposit Ratio (%)

Haryana . 42.0
Himachal Pradesh 256
Jammu & Kashmir 234
Punjab 39.9
Rajasthan 48.9
Chandigarh 445
Delht 50.0
Arunachal Pradesh 16.5
Assam 41.3
Manipur 73.9
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State/Union Territory

Credit:Deposit Ratio (%)

Meghalaya
Mizoram
Nagaland
Tripura
Bihar
Orissa
Sikkim

West Bengal

Andaman & Nicobar Islands

Madhya Pradesh
Uttar Pradesh
Goa

Gujarat
Maharashtra
Dadra & Nagar Haveli
Daman & Diu
Andhra Pradesh
Karnataka
Kerala

Tamil Nadu
Lakshadweep
Pondicherry

All India

137

17.7

257

38.2

28.9

51.0

14.0

19.1

49.9

321

78.1

22.0

22.3

75.0

60.6

40.0

85.1

9.6

443

54.2

import of Coal

*494. SHRI SHIVRAJ SINGH :
SHRI RAMASHRAY PRASAD SINGH :

Will the Minister of COAL be pleased to state :

(a) the estimated high grade Coal reserves in the country
as on date, State-wise and mine-wisé;

Written Answers 38

(b) the Coal excavated during the last three years, State-
wise and mine-wise;

(c) the quantum of high grade Coal imported during the
last three years and the amount of foreign exchange spent
thereon;

(d) the reasons for importing Coal inspite of the fact that
high grade Coal deposit is available in abundance in the
country; and

(e) the steps taken or proposed to be taken in future to
reduce the import of Coal in future?

THE MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRIMATI KANTI SINGH) : (a) and (b). State-wise
information relating to high grade coal reserves and of coal
production are being given hereafter; furnishing of this data
mine-wise in respect of over 600 mines in the country would
be voluminous and has not been found practicable :-

(i) According to the Geological Survey of India (GSl), as
on 1.1.1996, the total reserves of high grade non-coking coal
(Grades A, B & C) and of coking coal in the country have
been assessed at 24677.05 and 29812.39 million tonnes,
respectively. The details of such reserves in each State are
given below :

(in million tonnes)

State Reserves of Coal
(Proved and
indicated)
Superior Grade Coking Coal
non-coking coal
(Grade A+B+C)
West Bengal 10929.45 1380.57.
Bihar 2251.23 26493.71
Madhya Pradesh 6930.71 . 1938.11
Maharashtra 749.04
Orissa 1120.97 -
Andhra Pradesh 2695.65

Total 24677.05 29812.39

(i) State-wise coal production during the last three years
is given below :
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(in million tonnes)

State 1993-94 1994-95 1995-96
Andhra Pradesh 25.21 25.65 26.77
Assam 1.20 1.19 0.82
Bihar 73.27 72.41 74.53
Madhya Pradesh 72.86 75.12 79.76
Maharashtra 20.45 21.00 22.82
Orissa 24.30 27.32 32.70
Uttar Pradesh 12.14 13.70 14.80
West Bengal 16.61 17.34 17.93
Total 246.04 253.73 270.13

(c) According to the statistics available in the Directorate
General of Commercial Intelligence and Statistics, the total
quantity of various types of coal imported into the country
during the years 1993-94, 1994-95 and 1995-96 was as
follows :-

(Data provisional)

Year Quantity (in million Value (in Rs.
tonnes) Crores)
1993-94 7.51 1463.30
1994-95 11.39 2224.21
1995-96 13.23 3010.70

(d) While steel plants are importing low ash coking coal
mainly to bridge the gap between demand and supply and to
improve the quality of overall blend for technological reasons,
others are generally importing either low ash coking coal or
special types of coals like anthractie. Soem cement plants
and power houses located near the ports are also importing
non-coking coal.

(e) Steps are underway to augment indigenous
production of coking coal as well as non-coking coals to the
extent practicable. These include the following :

(iy  Opening up of new mines and increasing efficiency
and productivity in existing mines by
modernisation, application of new technologies
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and ensuring timely availability of ihputs and
infrastructural facilities;

(i) The capital base of Coal India Limited has been
restructured to enable it to raise from the capital
market additional financial resources which are
required to finance new coal production projects:

(m) Coordination on continuous basis with the
Railways is maintained to remove transportation
bottlenecks in such coalfields areas which have
potential for enhanced production;

(iv)  Private sector companies engaged in production
of iron and steel, cement and generation of power
have been permitted to take up coal mining for
their own use. This is expected to increase
domestic coal production;

(v) Modification of existing washeries as well as
construction of new washernes are being taken
up to increase the availability of washed coking
coal.

Coal in Maharashtra

*495. SHRI DATTA MEGHE : Will the Minister of COAL
be pleased to state :

(a) the quantum of coal produced in the coal mines of
Mabharashtra during each of the last two years:

(b) the amount of royalty paid on Coal to the Government
of Maharashtra during the said period.

(c) whether the Government propose to set up any Coal
based industry in the State; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRIMATI KANTI SINGH) : (a) Coal production from the coal
mines located in Maharashtra in the last two years was as
under :

Year (million tonnes)
1994-95 21.00
1995-96 22.82

(b) The royalty on coal paid to the Government. of
Maharashtra during 1994-95 and 1995-96 was as under

Year (Rs. Crores)
1994-95 159.70
1995-96 217.90
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(c) No, Sir.
(d) Does not arnise, in view of (c) above.
Closed Coal Mines

‘496. SHRI NAWAL KISHORE RAl :
SHRI BASUDEB ACHARIA :

Will the Minister of COAL be pleased to state :

(a) whether there are many coal mines in the country in
public sector which are lying closed:;

(b) if so, the number of coal mines closed down during
the last three years till date, State-wise;

(c) the reasons for the closure of these mines and impact
of the closure on production of coal;

(d) whether the Union Government has decided recently
to hand over these mines to the State Government and start
production in them;

(e) if so. the names of the States to which these closed
mines are likely to be handed over in the first phase; and

(fy the time by which the satd decision is likely to be
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRIMATI KANTI SINGH) : (a) Yes, Sir

(b) According to information turnished by Coal India
Limited (CIL) and Singareni Collieries Company Ltd. (SCCL),
the State-wise details of mines closed down by CIL and SCCL
during the years 1993-96 and till August in 1996-97 are as
under:

State ClL SCCL
West Bengal 8 -
Bihar 9 ;
Madhya Pradesh 8
Maharashtra 2
Total 27
Andhra Pradesh T 4
31 Mines

Grand Total

BHADRA 15, 1918 (SAKA)

Written Answers 42

(¢) The coal mines were closed on grounds of exhaustion
of reserves, inundation safety as well as adverse economic
and techno-economic conditions. There has been no
significant negative impact of the closure on coal production.

(d) No decision has been taken to handover any of the
mines closed by CIL. & SCCL durning the aforesaid period.

(e) and (f). Do not arise in view of (d) above.
Sale of Subsidised Cotton Yarn

*497. SHRIMATI SUSHMA SWARAJ -
JUSTICE GUMAN MAL LODHA :

Will the Minister of TEXTILES be pleased to state :

(a) whether the Government provide subsidised cotton
yarn to handloom weavers in the Country through State
Handloom Development Corporation;

(b) if not, the other arrangements made to provide this
yain to handloom weavers;

(c) whether complaints have been received regarding sale
of subsidised yarn to powerloom sector instead of handloom
sector,

(d) if so, the number of such complaints received during
the last three years; and

(e) the steps taken by the Government to ensure that the
benefit of subsidised cotton yarn must reach to the handloom
weavers?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA) :
(a) and (b). During the ycar 1994-95, the Government of India
announced the Hank Yarn Price Subsidy Scheme for supply
of 20 million kgs. of Cotton Hank Yarn to the handioom weaver
at a subsidy of Rs. 15/- per Kg. The scheme was implemented
through the Handloom Apex/Regional/Primary Cooperative
Societies; State Handioom Development Corporations and
National Handloom Development Corporation (NHDC). This
scheme was extended for the year 1955-96 also with a target
of 20 million kgs., however, with an enhanced rate of subsidy
of Rs. 20/- per kg. The Government of India has also been
operating the Mill Gate Price Scheme for supply of Cotton
Yarn to the handloom weavers at Mill Gate Prices through
National Handloom Development Corporation.

(c) and (d). Government has not received any complaint
regarding sale of this subsidised yarn to powerloom sector.

(e) By making available subsidised cotton yarn in
adequate quantity, through various Handloom agencies, and
strict monitoring over the price situation, the Government has
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ensured that the benefits of subsidised cotton yarn reaches
the handloom weavers.

[English]
Purchase of Cotton by CCI

"498. SHRI SHANTILAL PURSOTAMDAS PATEL :
SHRI SANAT MEHTA :

Will the Minister of TEXTILES be pleased to state :

(a) the total purchase made by Cotton Corporation of india
from various cotton-growing States during the current year,
and

(b) the total quantity of cotton exported by Cotton
Corporation of India against the purchase made during the
past three years?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA) :
(a) Statewise purchases of cotton by CCl from various cotton
growing States in the current year 1.e. 1995-96 (Sept.-Aug.)
have been as under :

States (As on 19.8.96)

Qnty. Purchased

(in bales of 170 kg. each)
Punjab 1,22,388
Haryana 72,783
Rajasthan 1,22,958
Gujarat 2,31,730
Madhya Pradesh 2,23.653
Andhra Pradesh 2.11,291
Karnataka 23,715
Tamil Nadu 2,013
Others 5,424
Total 10,15,955

(bj Total export and purchase ot cotton by CCl during the
last three years are as under .
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Year Qnty. Purchased Qnty. Exported

(in lakh bales of (in lakh bales of

170 kg. each) 170 kg. each)
1992-93 11.86 6.06
1993-94 7.76* 1.46
1994-95 8.43 0.085

Excludes 65,300 Bales purchased from Maharashtra
State Co-op. Cotton Growers Mktg. for production of
Hank Yarn for distribution among Handloom Weavers

Foreign Borrowings

"499. SHRI UTTAM SINGH PAWAR : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government propose to fix any mit of
the amount of borrowings by Union Government from foreign
countries/institutions;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (c). At present there is no proposal
under consideration of the Government for fixing any limit of
the amount of borrowings by the Union Government from
multilateral and bilateral foreign donors.

Union Government borrows from multilateral and bilateral
dononrs for the country’s economic development. However,

country's external debt burden and debt servicing hability are
always kept in view while contracting new loans

Non-Viable Branches of G.I.C.

*500 SHRI PRADIP BHATTACHARYA : Will the Minister
of FINANCE be pleased to state -

(a) whether the General Insurance Corporation (GIC)
propose to close down non-viable branches of its subsidiaries.

(b) it so. the facts and details thereof:

(c) whether the Government propose to merge non-viable
branches with the viable ones;

(d) if so, the details thereof; and

(e) if not. the other alternatives proposed to be taken to
make them viable?
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THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) The General Insurance Corporation
(GIC) have informed that presently no such proposal is under
their consideration.

(b) to (e). Do not arise.
Insurance Cover to Construction Workers

4425 SHRI N.S.V. CHITTHAN : Will the Minister of
FINANCE be pleased to state -

(a) whether insurance cover has been extended to the
construction workers of Railways in the country;

(b) it so, the details and the States that have implemented
the scheme so far; and

(c) the number of workers likely to be covered under this
scheme Statewise”

THE MINISTER OF
CHIDAMBARAM) : (a) No, Sir.

FINANCE (SHRI P

(b) and (c). Do not arise.
Speedy Trials

4426. SHRI 1.D. SWAMI - Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether attention of the Government has been drawn
to the newsitem captioned "S.C. ruling to help speedy tnal”
appearing In the Hindustan Times dated August 5, 1996;

(b) if so, whether the Government propose to direct the
State Governments to implement the said ruling for speedy
disposal of pending cases;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE DEPARTMENT OF
LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D. KHALAP).
(a) Yes, Sir

(b) and (c). No, Sir.

(d) Article 141 of the Constitution of India proyides that
the law declared by the Supreme Court shall be binding on
all courts within the territory of India.

Amendment in R.P. Act, 1950

4427. SHRI NARAYAN ATHAWALAY : Will the Minister
of LAW AND JUSTICE be pleased to state :
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(a) whether the Government propose to amend
Representation of the Peoples Act, 1950 in the light of the
recommendations made by the Committee; and

(b) if so, the details of action/decision taken/proposed to
be taken in this regard, in view of impending elections in J&K
and U.P.?

THE MINISTER OF STATE OF THE DEPARTMENT OF
LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D. KHALAP):
(a) and (b). Important recommendations of Dinesh Goswami
Committee which, by and large, have already been
implemented are given in the Statement attached. At present,
there is no proposal to further amend the Representation of
the Peoples Act, 1950 betore elections in Jammu & Kashmir
and Uttar Pradesh in the light of the recommendations made
by the Goswami Committee

STATEMENT

Important recommendations of the Dinesh Goswami
Committee already implemented by the Government

i. Constitution of the Election Comnussion into a three
member body.

)

The tenure of CEC and other Election Commissioners
made six years or sixty-five years of age, whichever
1s earher.

3. Issuance of photo identity cards to voters
4. Use of Electronic Voting Machines in elections.

5 Enhancement of punishment for breach of official duty
in connection with preparation of electoral rolls, etc.

6. Disqualitication of a person held guilty under sections
2 and 3 of the Prevention of Insults to National Honour
Act, 1971.

7. Statutory backing to observers appointed by Election
Commission of India and empowering them to direct
Returning Officer, pending decision of the Election
Commission, to stop counting or declaration of the
result in case large scale booth capturing has taken
place.

8. Increase in security deposit and laying down the
requirement of ten proposers in case of an
independent candidates

9. Restriction on a candidate from contesting in more
than two constituencies of the same class.

10. Arrangement of names of candidates ot recognised
political parties above the names of independent
candidates on th:" hallot paper.
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11, Non-countermanding of election in case of death of
an independent candidate.

12.  Amplification of the prowvision relating to prohibition
on public meetings so as to prohibit other forms of
electioneering as well during 48 hours ending with
the hour fixed for conclusion of the poll.

13. Enhancement of punishment tor disturbance at public
meetings and making the offence cognizable.

14.  Enhancement of punishment for the offence of hiring
or procuring of any vehicle, etc.,.for free conveyance
of any elector to or from any polling station.

15.  Prohibition on going armed to or near a polling station
on the day of poll by making it an electoral oftence.

16. Amplification of the scope of the provision which
makes the removal of ballot paper from polling station
an offence.

17.  Amplification of the oftence of booth capturing as also
punishment thereof and making the offence
cognizable.

18. (i) Grant of paid holiday to employees of any
business, trade. industrial undertaking or any
other establishment on poll day.

(1) Ban on sale/distribution of liquor etc. for 48 hours
ending with the hour fixed for conclusion of the
poll.

19. Holding of bye-elections within a period of six months
Cotton Production

4428 SHRI SANAT MEHTA: Will the Minister of
TEXTILES be pleased to state:

(a) the reasons for contradictory assessments of
production and consumption of cotton by various Government
agencies such as office of Textiles Commissioner, Textile
Ministry and Cotton Advisory Board for the current year; and

(b) the likely impact of such wide variation in estimates
on cotton trade and the cotton-growers.

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) Ministry of Textiles, Government of Iindia as well as the

office of the Textile Commissioner follow the estimates of
cotton production as estimated by the Cotton Advisory Board.

(b) Does not arise in view of (a) above.
Precaution to Avoid Accidents

4429. SHRI JITENDRA NATH DAS : Will the Minister of
COAL be pleased to state :
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(a) the precuationery measures taken by the Government
to avoid accidents in coal mines of Bihar and other States
due to inundation before the monsoon;

(b) whether any notices have been served to individual
coal mines of CIL/IISCO/ISCO for violation of inundation
safety rules; and

(c) if so, the names of those mines and action taken
against the officials found guilty?

THE MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRIMATI KANTI SINGH) : (a) The precautionary measures
against possibility of inundation of mines are laid down in the
statutes and guidelines issued by the Directorate General of
Mines Safety from time to time. Individual mine managers have
been directed to comply with the statutory requirements and
guidelines and to strictly ensure that no mine is worked with
any violations thereof.

(b) No. Sir.
(c) Does not arise in view of the reply in (b).
Shifting of Industrial Units

4430. SHRIMATI VASUNDHARA RAJE : Will the Minister
of INDSUTRY be pleased to state :

(a) whether the Government have shifted the location of
some Central Public Sector Industrial Units from Delhi to
neighbouring States;

(b) if so, the original location of such Industrial Units and
the States to which these units have been shifted_; and

(c) the number and details of such units shifted to each
State?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) to (c). As per available information, four Public
Sector Undenrtakings have shifted their offices from Delhi as a
part of the measures for decongesting the capital. A statement
showing the names of these PSUs and the places to which
they are shifted is enclosed.

STATEMENT
PSUs who have shifted their offices out of Delhi

SI. Name of PSU Place to which shifted

No.

1. Pyrites, Phosphates and

Chemicals Limited. Noida (U.P.)

2. Paradeep Phosphates Limited. Bhubaneswar (Orissa)
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SI. Name of PSU
No.

Place to which shifted

3. IBP Company Limited. Noida (U.P)
4. Rashtriya Pariyojana

Nigam Limited. Farndabad (Haryana)

[Translation]
Voluntary Retirement Scheme

4431. SHRI LALIT ORAON: Will the Minister of
INDUSTRY be pleased to state:

(a) the number of employees opted for voluntary
retirement scheme in each of Central Public Sector
Undertakings in Bihar during the last three years;

(b) whether the resultant vacancies therefrom has since
been filled up;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) As per available information upto 31.3.95, the
number of employees opted for voluntary retirement scheme
in each of Central Public Sector Undertakings in Bihar during
the last three years is as under:-

1. Bharat Coking Coal Ltd. 10417

2. Bharat Refractories Ltd. 307

3. Bharat Wagon & Engg. Co. Ltd. NiL

4. Central Coalfields Ltd. 4650

5. Central Mine Ping. & Design Instt. Ltd. 1

6. Engg. Proj. (India) Ltd. 138

7. Heavy Engg. Corpn. Ltd. 5728

8. India Firebricks & Insulation Co. Ltd. 181
9. Metallurgical & Engg. Consultants (1) Ltd. 24

10. Mica Trading Corpn. of India Ltd. 849
11. Projects & Dev. India Ltd. 363
12. Pyrites, Phosphates & Chemicals Ltd. 461
13. Ranchi Ashok Bihar Hotel Corpn. Ltd. NIL
NIL

14. Uranium Corpn. of India Ltd.
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(b) to (d). As per DPE's O.M. dated 5.10.1988 wherever
there 1s surplus manpower, the resultant vacancies caused
by Voluntary Retirement Scheme would not be filled up.
[English]

World Bank Loan for Power Sector

4432. SHRI S.D.N.R. WADIYAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the World Bank has taken a decision to stop
any fuither lending to the Indian Power Sector;

(b) if so, the reasons therefor;

(c) whether the Government propose to negotiate with
the World Bank and plead for sanction of loan to the power
sector; and

(d) if so, the details thereof?

THE MINISTER OF
CHIDAMBARAM): (a) No, Sir.

FINANCE (SHRI P

(b) to (d). Does not arise.
[Translation]
Textile Designing Exhibition

4433. SHRIN.J. RATHWA: Will the Minister of TEXTILES
be pleased to state:

(a) whether any textile design exhibition has been
organised in Gujarat during the last three years, till date;

(b) if so, the details thereof;

(c) the details of the export orders received through such
exhibitions;

(d) whether the Government propose to organise more
such exhibitions in Gujarat in the near future; and

(e) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) Yes, Sir. Four exhibitions were organised in Gujarat at
following places during the year 1995-96;

(i) Ahemdabad
(i)  Bhyj
(i)  Rajkot

(iv) Mehasana
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(b) The details are given below :

(i) Ahemdabad : Approximately 100 students of Fine
Arts School of Interior Textile Designs and Fashion
Designing took great interest in workshop and
initiative in practical doing.

(i) Bhuj : The use of Adai system of weaving for
kachari shawls developed by Weavers' Service
Centre (WSC), Ahamdabad for increased
production was demonstrated. The printers and
Bandani manufacturers of Bhuj and Mandavi
actively participated and learnt the technique of
dyeing and printing.

(i) Rajkot : It is predominantly a single lkat silk Patola
weaving area. The weavers took keen interest in
dyeing of pure silk with acid dyes as well as
vegetable dye.

(iv) Mehasana : A crash training programme of five
days was given to 10 members weavers of
Bhasarnya Group Industrial Cooperative Society
Ltd. The Adai system of weaving for extra weft
bed covers developed by WSC was displayed in
the workshop.

(c) The focus of these exhibitions was to give exposure
to interested persons in this field and also to disseminate
information to concerned persons.
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(d) and (e). Yes, Sir. The Government proposes to
organise six exhibitions in Gujarat by Weavers' Service Centre,
Ahemdabad during the year 1996-97.

[English]

Import of Coco

4434. SHRI SOUMYA RANJAN: Will the Minister of
COMMERCE be pleased to state:

(a) the total quantity of coco imported and the foreign
exchange incurred thereon during each of the last three years;

(b) whether a number of companies have increased the
import of coco in the recent times;

(c) if so, the details thereof;

(d) whether this increase in the import of coco has
resulted in its distress sale by the Indian growers: and

(e) if so, the steps proposed to be taken by the
Government to minimise or to restrict its import?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) Quantity
and value of import of different types of Coco during the last
three years are given below:-

Quantity in Tonnes and Value in Rs.’000

Commodity Description 1993-94 1994-95 April 95 to Feb. 95

Code Qty. Value Qty. Value Qty. Value

1801 Cocoa Beans, Whole - 220 9593 706 33567 1696 87789
broken, raw or
roasted

1802 Cocoa Shells, Husks, 100 2027 500 10471 300 7367
skins and other
cocoa waste

1803 Cocoa paste whether - - - 82 5996
or not defatted

1804 Cocoa Butter fat 140 11281 445 56821
and oil

1805 Cocoa Powder, not 3 124 22 917 92 2429
containing added
sugar or other
sweetening matter

1806 Chocolate and other 4 787 10 4043 27 4113

food preparations
containing cocoa.
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(b) and (c). Company-wise information on imports is nou
maintained.

(d) No information/representation on distress sale by
domestic sellers has been received.

(e) Does not arise.
[Translation]
Bank Branches in Bihar

4435. SHRI GIRDHARI YADAV: Will the Minister of
FINANCE be pleased to state:

(a) the details of the branches of nationalised banks in
Bihar, bank-wise and location-wise;

(b) the details of amount deposited in these banks during
each of the last three years, bank-wise.

() the amount sanctioned/allocated to the farmers during
the above pernod bank-wise

(d) whether the target fixed for extending loans to the
tarmers have been achieved by these banks: and

(e) if not, the reasons therefor and the remedial measures
taken in this regard?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) to (e). The information is being collected
and will be laid on the Table of the House to the extent
available.

NIFT Centres

4436. SHRI JAI PRAKASH AGARWAL: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Union Government propose to open any
mote centres of the National Institute of Fashion Technology
duning the current financial year;

(b) if so. the details thereof, State-wise: and

(¢) the amount spent for smooth functioning and
maintenance of the NIFT centres already set up during each
ot the last three years till date, centre-wise”?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b). Proposals received from some States are under
examination.

(c) Five branches of NIFT were set up at Calcutta,
Gandhinagar, Hyderabad, Madras and Mumbai in the year
1995. The expenditures incurred for smooth functioning and
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maintenance of each of these Centres during the financial
year 1995-96 are shown below against the names of the
centres:

Branch Rs. in lakh

Calcutta 73.00

Gandhinagar 70.00

Hyderabad 78.00

Madras 80.00

Mumbat 83.50
[English]

Commodity Switch Scam

4437. SHRI SANAT KUMAR MANDAL: Will the Minister
of COMMERCE be pleased to state:

(a) whether the attention of the Government has been
drawn to the newsitem captioned “Commodity-switch scam
cost’ 150 million” appearing in the “Economic Times dated
August 5, 1996,

(b) if so. the facts of the matter reported therein;

(c) whether the Government propose to do away with
such "switch deals” to obviate huge losses to the country in
terms of hard currency earnings and sort out the repayment
of debt to the erstwhiie Soviet Union;

(d) if so, the details thereof; and

(e) if not the action taken by the Government to deal with
the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) and (b).
Yes, Sir. The said news item refers to the reported diversion
of export consignments to Russia in respect of spices and
coffee under the debt repayment scheme. In this regard Coffee
Board have informed that complaints were received that part
of exports of coffee permitted to Russia under the debt
repayment funds were being switched to other countries on
high seas instead of landing in Russia. The Coffee Board
intimated that they had taken the following remedial steps on
immediate basis:-

(i) All the exporters who have shipped coffee to
Russia after 1.4.96 were requested to furnish
corresponding landing certificates along with
customs clearance certificates;

(i) The exporters were also warned out not to divert
coffee from the destinations mentioned in the
permits;
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(i) The exporters were further requested not to use
the balance permits issued to them by the Board
for export to Russia until they furnish landing proof
for all the quantity for which proof of export had
been submitted;

(iv) All the major ports and customs authorities have
been requested by the Board not to allow any
shipments to Russia without prior clearance from
the Coffee Board. A list of pending permits along
with exportwise details were also furnished to the
port authorities.

(c) to (e). The Government of India Is committed to check
any illegal diversion of export consignments meant for Russia
under the debt repayment route. In order to prevent such
diversion, the following measures are being contemplated by
the Government:-

(i) Exports through consignment sales by way of
customs bonded warehouses.

(i) Finalisation of Customs Agreement between
Indian and Russia for cooperation in customs
matters; and

(m) Insistence on the Russian side for providing
satisfactory proof of landing.

It is also been informed by the Coffee Board that
henceforth the Board is stipulating on the permits as well as
on the certificate of origin that the “Country of destination not
changeable” to other than the country of destination for which
the permit was issued. The Board has also made it mandatory
thaf exporters shall furnish landing certificates with customs
clearance certificates for all exports meant for Russia under
the debt repayment route.

India Brand Equity Fund

4438. SHRI MADHUKAR SARPOTDAR: Will the Minister
of COMMERCE be pleased to state:

(a) whether the Government have finalised the
Constitution of the Indian Brand Equity Fund; and

(b) if so, the details of its scope and the nature of activities
of the said Fund?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) and (b).
T'e2Trust Deed of India Brand Equity Fund (IBEF) has already
been registered on 11.7.1996. The basic 1dea behind the
setting up of the Fund is to develop a brand building export
promotion strategy in order to achieve a quantum export jump
in comparatively shorter time framework. The fund will work
towards promotion of Indian brands and products in overseas
markets.
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The Fund will undertake international promotions to
project India as a whole as well as broad production sectors,
support sectoral as well as product group promotion within
each sector, support particular brands which have achieved
international quality and performance standards and support
domestic awareness generation programmes directed at
quality and high business ethics.

Heavy Industries Projects

4439 SHRID.S.A. SIVAPRAKASAM: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Government propose to set up heavy
industries in the States in near future; and

(b) if so, the details thereof alongwith the location thereof,
Statewise?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) There 1s no proposal to set up heavy industries
in the public sector in the States at the present.

(b) Does not arise.
Strike/Agitation made by Employees of MPEDA

4440. SHRIMULLAPPALLY RAMACHANDRAN: Will the
Minister of COMMERCE be pleased to state;

(a) whether there was any strike/agitation by the
employees of Marnne Product Export Development Authority.
Cochin recently;

(b) if not, the reasons therefor; and

(c) the steps taken by the Government to redress the
grievances of the employees?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) to (c).
Members of the Marine Products Export Development
Authonty (MPEDA) Officers’ Association and the MPEDA Statt
Association have been agitating against the reported move
to post an officer from services other than MPEDA as the
resident Director in the Trade Promotion Office of MPEDA in
New York. They have been wanting the officers from MPEDA
may be selected for this post as well as for the post of director
which will be falling vacant shortly. No final decision has been
taken by the Government in this matter so far.

Ban on Import of Animal Products from Britain

4441. SHRI MOHAN RAWALE: Will the Minister of
COMMERCE be pleased state:

(a) whether the Government are aware that several
countries in the World have banned the import of animal
products originating from Britain due to mad cow disease
(Bovine Spongiform Encephalopathy) defected there;
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(b) it so, whether the Government have taken any
precautionary measures in this regard: and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) Yes, Sir.
One of the major trading blocks viz. the European Union has
imposed a ban on international sale of all meat products of
British cattle.

(b) and (c). Yes, Sir. Import of tallow, fat/oils etc. of any
animal origin are not permitted and have been classified as
prohibited items in the Negative List of imports under the
Export and Import Policy. In view of the incidence of Bovine
Spongiform Encephalopathy (BSE) in UK and other countries,
government has taken further measures to restrict import of
products/items so as to ensure that they orginate only from
healthy animals free from BSE

Amendment in the Contempt of Court Act, 1971

4442 SHRI SUSHIL CHANDRA: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether the Government propose to amend the
Contempt of Courts Act, 1971 so as to allow criticism of
judgements, judicial system and to make the system healthy
and incorruptible;

(b) if so, the time by which such an amendment is
expected to be introduced through a Bill in the Parliament;
and

(c) if not, the other steps being taken to make the judicial
system healthy and incorruptible?

THE MINISTER OF STATE OF THE DEPARTMENT OF
LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) No, Sir. :

(b) Does not arise.

(c) The existing laws are sufficient to make the judicial
system healthy and incorruptible.

EURO/GDR issues

4443. SHRI RAM CHANDRA VEERAPPA: Will the
Minister of FINANCE be pleased to state:

(a) the total receipts (in rupees as well as dollars) by
Indian Companies from participation in Euro issues and GDRs
flotation during the last three years;

(b) the average rate of interest attached to such issues;

BHADRA 15, 1918 (SAKA)

Written Answers 58

(c) whether the realisation from Euro issues and GDRs
are being increasingly used to retire domestic borrowing which
bear a substantially higher rate of interest; and

(dy if so, the details thereot?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) The amount raised by Indian
Companies through Euro Issues Global Depositary Receipt
(GDR) and Foreign Currency Convertible Bonds (FCCBs) in
dollars and rupee equivalent. during the last three years have
been as follows:

Years Amount in US $ million  Equivalent in Rs. crores

1993-94 2500.00 + 7868.00
S Fr.20 million

1994-95 1991.63 6248.16

1995-96 616 25 2156.88

(b) In terms of the Euro issue Guidelines dated 19.6.96,
the all-in costs for FCCBs should be significantly better than
the corresponding debt instruments (ECBs). Interest rates
on US dollars denominated FCCBs issued by Indian
Companies have ragged between 2.25% to 7.8%.

(c) and (d). As per the Government of India guidelines
dated 19.6.96 for Euro issues, the companies can utilise upto
25% ot the Euro issue proceeds for general corporate
restructuring including working capital requirements, which
also covers retirement of high cost domestic borrowings.

Public Interest Petitions

4444, DR. VALLABH BHAI KATHIRIA:
SHRI RATILAL KALIDAS VERMA'
SHRI CHANDRESH PATEL:

Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) the details of the procedure for submitting a public
interest petition and the basis on which it is admitted by the
court;

(b) the number of public interest petitions received by
various courts of the country during each of last three years;
and

{c) the number of petitions admitted and judgements
given by the courts on these petitions?

THE MINISTER OR STATE OF THE DEPARTMENT OF
LEGAL AFFAIRS, LEGILSATIVE DEPARTMENT AND
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DEPARTMENT OF JUSTICE (SHRI RAMAKANT D. KHALAP):
(a) to (c). The information is being collected and will be laid
on the Table of the House.

[Translation]
Increase in Price of Tea

4445. SHRI S.P. JAISWAL: Will the Minister of
COMMERCE be pleased to state:

(a) whether the prices of tea have been increasing
continously:

(b) if so, the reasons therefor; and

(c) the steps taken to check the sising trend in prices of
tea?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) While
average auction prices of teas at Indian auctions have
increased by 8.66% during January-July, 1996 as compared
to the corresponding period of 1995, retail prices of consumer
preference medium variety teas have not registered increase
during the first 6/7 months of the.current year.

(b) and (c). Marginal recovery in auction prices of tea
during the current year as compared to depressed level of
prices during 1994 and 1995 is on account of better demand.
No special steps are envisaged to check the prices as increase
in the prices is not very high. Tea Board, however, monitoring
tea prices both at auction and retail level on a continuing
basis.

[English)
Industrial Park in Assam

4446. SHRI KESHAV MAHANTA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Government propose to set up any
industrial park in the States with particular reference toAssam;

(b) i so, the details thereof, State-wise;

(c) whether the Government of Assam has any share in
that industrial park; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) and (b). Yes, Sir. Upto now 18 Export Promotion
Industrial Parks (EPIP) have been approved to be set up in
Amingaon near Guwahati (Assam), Dhandari Kalan (Punjab),
Ambarnath (Maharashtra), Kakkanad (Kerala), Baddi (H.P.),
Sitapura (Rajasthan), Hoodi (Karnataka), Kundli (Haryana),
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Surajpur (U.P.), Gammidipoondi (Tamil Nadu), Pashamylaran;
(Andhra Pradesh), Savli (Gujarat), Hazipur (Bihar), Durgapu
(West Bengal), Byrnihat (Meghalaya), Siya (Madhya Pradesh)
Bhubaneswar (Orissa) and Samba (J& K).

(c) and (d).As per the project proposal of the Government
of Assam, the EPIP is to be financed as under:-

Gowt. of India Grant Rs. 10.00 crores

Government of Assam/ Rs. 4.62 crores
Assam Industrial Development
Corporation.

Examination for Clerks in Banking Service

4447 DR. ARVIND SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether both the Banking Services Recruitment
Boards of Delhi and Lucknow have fixed the same date of
examination, i.e., December 16, 1996 for the posts of Clerks.
etc.;

(b) whether the Government are aware that most of the
candidates are going to appear in both examinations:;

(c) if so, the jurisdiction for fixing the same date for the
examination by both the Boards;

(d) whether the Government propose to change the date
of one of the Boards to protect the interest of the candidates
who desire to avail of the chances in both the Boards; and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) Yes, Sir. However, common date of
examination is 15.12.1996 and not 16.12.1996.

(b) to (e). The Government had, in November, 1990, inter
alia, advised the Banking Service Recruitment Boards
(BSRBs) that as far as possible, the examinations by the
BSRBs for various cadres may be conducted on common
dates.

The Government have, however, decided to re-examine
the matter. Pending re-examination, the BSRBs have been

advised to hold the clerical examinations scheduled to be held
on 15.12.1996 on different dates.

[Translation]
Hard Coke Oven and Plants

4448. PROF. RITA VERMA: Will the Minster of COAL be
pleased to state:
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(a) the number of hard coke oven and plants in the country
as on 1982-83 and the quantum of coal required for production
of hard coke at that time;

(b) the number of oven and plants in working condition at
present alongwith the quantum of coal required for production
of hard coke:

(c) the number of employees working in these oven and
plants during 1982-83 and number of these workers at
present;

(d) whether many employees who were working in those
oven and plants have now been engaged in other works; and

(e) if s0, the reasons therefor and the work in which they
have been engaged?

THE MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRIMATI KANT! SINGH): (a) The management information
System maintained by coal companies does not give
information on the number of hard coke ovens and plants in
the country in 1982-83 or the quantum of coal required by
them in that year.

(b) As per the information made available by Coal India
Limited, currently 176 such plants are drawing raw coal from
CIL sources. The monthly requirement of these plants is
around 4 lakh tonnes.

(¢) to (e). The coal companies do not have any
information on the number of employees working in various
hard coke ovens in the country in 1982-83 or even at present.
Presently more than 176 coke oven units are operational in
the small and medium sectors spread over the length and
breadth of the country. The coal companies do not maintain
any information of the employees of these coke oven plants.

[English]
Recurring Deposits in Post Offices

4449. SHRI S. AJAY KUMAR: Will the Minister of
FINANCE be pleased to state:

(a) the total arrears to be paid as Commission to the
Recurrent Deposit (RD) Collectors of Post Office, State-wise
as on date; and

(b) the measures which have been taken by the
Government to clear the arrears at an early date?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) The total arrears to be paid as
Commussion to the Recurring Deposit Collectors (MPKBY
Agents) to the Post Office, State-wise, are givenin the attached
statement.
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(b) The measures'taken by the Government to clear the
arrears include;

(1) Authorising the Regtonal Directors to issue
outstation cheques upto Rs. 5000/ to the Agents;
instead of the earlier practice of issuing Bank
Drafts.

(1) Issuance of a set of guidelines by the National
Savings Commissioner to all the Regional
Directors to ensure quick payment within a
maximum period of 8 weeks.

(i)  Conducting of one day Orientation Training
Programme for MPKBY Agents throughout the
country to ensure expeditious processing of
payment ot Commission claims and to motivate
them. The Programme was successfully
conducted on 2.9.1995 in all the Regional
Director’'s and Deputy Regional Directors’ Head
Guarters throughout the country.

STATEMENT

(In lakhs of Rs.)

S.No. Name of State Commission amounts

1. Andhra Pradesh 380
2. Assam 29
3. Bihar 6
4. Delhi 62
5. Goa 1
6. Gujarat 213
7. Haryana 69
8. Himachal Pradesh 26
9. Jammu & Kashmir N.A.
10. Karnataka 9
11. Kerala 203
12. Madhya Pradesh 85
13. Maharashtra 437
14. Orissa 5
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S.No. Name of State Commission amounts

15. Punjab 75

16. Tamil Nadu 20

17. Tripura 9

18. Manipur N.A.

19. Rajasthan 511

20. Meghalaya N.A.

21. Uttar Pradesh 18

22. West Bengal (including 8
Sikkim)
Total 2166 (apprx.)

Central Excise on Rosin

4450. SHRI CHAMAN LAL GUPTA:
SHRI NARAYAN ATHAWALAY:
SHRI NAMDEO DIWATHE:

Will the Minister of FINANCE be pleased to state:

(a) whether imposition of Central Excise duty on rosin
units for cottage and small scale units operating without power
is effecting over large number of workers in the States of J &
K, Himachal Pradesh, Punjab and U.P;;

(b) if so. whether the Government have received
representation to this effect from various organisations;

(c) if so, the reaction of the Government to the various
observations/points made therein; and

(d) the amount of Central excise collected from aforesaid
SS1 units after imposition of central excise duty?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) to (c). Exemption from central excise
duty on rosin, manufactured without the aid of power was
withdrawn in the budget for the year 1994-95 and duty at the
rate 0 20% was levied on such rosin. Government have
recerved representations stating that the withdrawal of excise
duty exemption on rosin manutactured without the aid of power
has created adverse impact on such units. These are under
consideration.

(d) The duty collected (provisional) from units
manufacturing rosin without the aid of power during the period
1994-95 and 1995-96 is given below:
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1994-95 Rs. 1.20 crore

1995-96 Rs. 1.07 crore

Import Duty on Crude Oil

4451. SHRI K.S. RAYADU: Will the Minister of FINANCE
be pleased to state:

(a) whether the Petroleum and Natural Gas Authorities
and Indian Oil Corporation have approached for a further cut
in crude oil import duties to reduce the cost of importing
crudes; and

(b) if so, the action taken by the Government thereto?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) and (b). Ministry of Petroleum and
Natural Gas have suggested to consider reduction of import
duty on Petroleum Products. The suggestion is under
examination.

Promotion of Exports in Computer and Software

4452. SHRIMATI SUMITRA MAHAJAN: Will the Minister
of COMMERCE be pleased to state:

(a) whether any Government organisation exists to
promote exports to developed countries in the field of
computer and software including data processing;

(b) if so, the details thereof; and
(c) if not, the steps being taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) to (c).
The Electronics and Computer Software Export Promotion
Council Promotes exports in the field of electronics and
computer software. The Council is a non-profit organisation
registered under the Societies Registration Act.

[Translation]
Demand/Supply of Paper

4453. SHRI SOHAN BEER: Will the Minister 6f
INDUSTRY be pleased to state:

(a) the annual demand and availability of paper in the
country;

(b) the details of paper mills set up in the country and
their annual production capacity thereof, separately, State-
wise;

(c) whether the raw material required for the production
of paper is available in adequate quantities in the country;
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(d) whether the Government propose to issue licences
for setting up of small paper mills in the country; and

(e) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) Annual demand and production of common
variety of paper and paperboard in the country during the
year 1995-96 has been around 28 lakh tonnes.

(b) A statement is enclosed.

(c) Although there is shortage of wood based raw material,
there is no dearth of non-conventional raw material such as
bagasse and agricultural residues which are being used for
the manufacture of paper and paperboard in the country.

(d) and (e). Paper Industry has been partially delicenced
since July, 1991. Paper units based on use of minimum of
75% pulp from non-conventional raw-materials such as
agricultural residues etc., are exempt from industrial licensing.
The Entrepreneurs have to only file an Industrial Entrepreneur
Memorandum with the Secretariat for Industrial Approvals
for establishing a new undertaking and effecting substantial
expansion. Paper units using more than 25% wood based
raw-materials are required to obtain Industrial Licence.

STATEMENT
S.  Name of the State/ No. of Paper Installed
No. Union Territory Mills Capacity
(MT/annum)
1. Andhra Pradesh 19 4,26,620
2. Assam 4 1,88,000
‘ 3. Bihar 9 99,000
4. Gujarat 55 3,69,199
5. Haryana 18 1,564,860
6. Himachal Pradesh 15 68,800
7. Jammu & Kashmir 1 3,300
8. Karnataka 17 2,06,570
9. Kerala 4 36,650
10. Madhya Pradesh 18 2,49,750
11. Maharashtra 63 6,24,170
12. Nagaland 1 33,000
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S.  Name of the State/ No. of Paper Installed
No. Union Territory Mills Capacity
(MT/annum)
13. Orissa 8 2,41,572
14. Punjab 23 1,94,480
15. Rajasthan 8 48,850
16. Tamil Nadu 24 2,17,372
17. Uttar Pradesh 68 © 3,36,365
18. West Bengal 22 2,65,530
19. Chandigarh 1 3,000
20. Pondicheri 1 9,000
Total: 379 37,76,088

[English]
Loan Waiver Scheme

4454. SHRI SURESH PRABHU: Will the Minister of
FINANCE be pleased to state:

(a) the details of the States which have represented to
the Union Government against non-receipt of funds on
account of loan waiver scheme;

(b) the reasons for this non-payment; and
(c) the amount involved therein?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (c). Presumably, the Hon'ble Member
is referring to the Agricultural and Rural Debt Relief (ARDR)
Scheme, 1990. Reserve Bank of India'(RBI) and National
Bank for Agriculture and Rural Development (NABARD) have
reported that the claims of all banks have since been settled.

While making final settlement of the claims of all banks,
Government of India had decided to settle the claims of the
State Cooperative Banks (SCBs) and State Land
Development Banks (SLDBs after eftecting a standard
deduction of 5% of the total final claims, wherever penal
interest was included in the claims. The final settlements were
accordingly made. However, some of the SCBs and SLDBs
had represented to Government in regard to the standard
deduction but a decision was taken not to entertain such
claims.
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[Translation]
Heavy Engineering Corporation

4455. SHRI RAMTAHAL CHAUDHARY: Will the Minister
of INDUSTRY be pleased to state:

(a) whether Government are aware ot the deteriorating
financial condition ot Heavy Engineering Corporation (HEC)
Ltd., Ranchi in Bihar;

(b) whether it 1s on the verge of closure;

(c) if so. the detalls thereot; and

(d) the steps being taken to save the mill from closure?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) (a) Heavy Engineering Corporation Ltd. (HEC)
Ranchi in Bihar has been facing financial crisis due to its
continued losses for quite some time.

(b) to (d). BIFR, in its hearing held on 26.8.96, has
sanctioned the rehabilitation scheme of HEC. At the same
time. Government is extending financial support to the
company within its budgetary constraints.

[English

Export of Electronics and Computer Software

4456 SHR!I E  AHAMED. Will the Minister of
COMMERCE be pleased to state: ’

(a) whether the export of electronics and Computer
Software and related services has increased during 1995-
96.

(b) if so, the details thereof: and

(c) the amount of foreign exchange earned therefrom?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) to (c).

Yes Sir. The details are given below:

Exports in Rs. (Crores)

1994-95 1995-96 (E) Percentage
Growth
3808 6375 67.41%
(Source © Electronics & Computer Software Export

Promotion Council)

(E: Estimated

SEPTEMBER 6. 1996

Written Answers 68

De-Limitation and De-Reservation of Parliamentary and
Assembly Constituencies

4457. SHRI B.L. SHANKAR: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether the process of de-limitation and de-
reservation of Parlamentary and Assembly constituencies
throughout India is on;

(b) if so, the progress made In this regard so far: and
(c) the time by which it is likely to be implemented?

THE MINISTER OF STATE OF THE DEPARTMENT OF
LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) No. Sir

(b) and (c) Do not anse.
[Translation]
Powerlooms

4458. SHRI NAND KUMAR SINGH CHAUHAN
SHRI KALLAPPA AWADE.:

Nill the Minister of TEXTILES be pleased to state:

(a) whether manutacturing of Dhoti and some other
varieties of clothes have been banned in powerloom sector:

(b) it so, the details thereof alongwith the reasons
therefor; and

(c) the policy chalked out by the Government to save the
powerloom industry and millions of powerloom workers”

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) Yes, Sir

(b) and (c). The Government have reserved certain
varieties of Dhoties and some other items with certain
specifications and description for exclusive manufacture in
the Handloom Sector under Handloom (Reservation of
Articles for Production) Act. 1985 for the protection and
development Handloom Industry. Name of items reserved are
given in the attached statement. With a view to developing
powerloom industry, various steps have been taken like
opening of Powerloom Service Centre, Computer Aided
Design Centre, Powerloom Development & Export
Promotional Council and implementing Insurance scheme for
Powerloom workers & weavers.
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STATEMENT.
1. Saree
2. Dhoti
3. Towel, Agancha and Angavastram
4. Lung

5. Khes, Bedsheet, Bedcover, Counterpane, Furnishing
(including Tapestry, Upholistery)

6. Jamakkalam Durry or Durret
7. Dress Material
8. Barrack Blankets, Kambal or Kamblies
9. Shawal, Loi, Muffler, Pankhi etc.
10. Woolen Tweed
11.  Chaddar Mekhala/Phanek
Joint venture units in Madhya Pradesh

4459. SHRI DEVI BUX SINGH: Will the Minister of
INDUSTRY be pleased to state:

{a) the number of joint venture units of the Union
Government functioning in Madhya Pradesh at present
particularly in the tribal areas;

(b) whether Union Government propose to formulate any
action plan for the industrial development of this tribal areas;
and

(c) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHR! MURASOLI
MARAN): (a) to (c). The information is being collected and
will be laid on the Table of the House.

Dues against NTC

4460. SHRI SHANTILAL PARSOTAMDAS PATEL:
SHRI SANAT MEHTA:

Will the Minister of TEXTILES be pleased to state:
(a) whether National Textile Corporation has to pay Rs.
11.70 crores towards cotton supplied by the Gujarat State

Co-operative Cotton Federation during the last three years;

(b) whether this has adversely affected the cotton growers
cooperativer and cotton growers in Gujarat; and
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(c) if so, the steps taken by the NTC to repay the
outstanding dues of Gujarat State Co-operative Cotton
Federation?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) As on 31.3.96, NTC had to pay a sum of Rs. 15.44 crores
to the Gujarat State Co-operative Cotton Federation towards
purchase of cotton.

(b) and (c). Since cotton is purchased by the NTC mills
on credit terms, there are always bound to be certain
outstanding dues at any given point of time. NTC is unable to
clear all the outstanding dues due to acute working capital
shortage. NTC is expected to clear the dues depending upor:
the availability of working capital.

Clearance to Export Bills

4461. SHRI ASHOK PRADHAN:
SHRI RAMESH CHENNITHALA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India has recently
directed the commercial Banks to take immediate action for
recovery of the large amount of foreign exchange blocked
against piles of uncleared export bills;

(b) if so, the details thereof and the quantum of foreign
exchange to be recovered as a result thereof; and

(c) the action taken or proposed to be taken against the
defaulting companies in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (c). The information is being collected
and will be laid on the Table of the House.

Domestic and International Disputes

4462. SHRI BHAKTA CHARAN DAS: Will the Minister of.
LAW AND JUSTICE be pleased to state:

(a) whether the Chief Justice of India has suggested to
establish and promote aiternative dispute resolution services
for speedy resolution of both domestic and international
disputes in the country;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE OF THE DEPARTMENT OF
LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) and (b). The Chief Justice of India has endorsed
the need for promoting Alternative Dispute Resolution (ADR)
mechanisms in India for speedy resolution of domestic as
well as international disputes.

—
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(c) Govt. has taken a number of steps such as, the
enactment of the new law on arbitration and conciliation, the
conferment of statutory status on LokAdalats and the bringing
into force of the Legal Services Authorities Act, etc., for
promoting the ADR movement in India.

Losses in PSUs

4463. PROF. PREM SINGH CHANDUMAJRA:
SHRI NITISH KUMAR:

Will the MINISTER OF INDUSTRY be pleased to state:

(a) whether there are many Public Sector Undertakings
whose accumulated loss upto March, 1996 is more than the
total capital invested in them;

(b) if so, the details of such undertakings and the amount
of capital invested in them and the amount of loss incurred
by them separately;
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(c) whether the Government have formulated any
scheme to revive them after making economical viable;

(d) if so, the details thereof; and

(e) the total number of employees working in all such
Public Sector Undertakings as on April, 19967

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) and (b). As on 31.3.1995 upto which perod
only the information is available, the details of capital invested
and accumulated losses in PSUs where accumulated losses
are more than capital employed are given in the attached
statement.

(c) and (d). The industrial sick PSUs have been referred
to BIFR for preparation of revival/rehabilitation package. The
management of sick non-industrial PSUs prepares revival
package in consultation with their administrative Ministries.
Departments.

(e) The number of regular employees working in such
PSUs are also given in the attached statement.

STATEMENT

List of PSUs with Accumulated Losses more than Capital Investment and the number of employees during 1994-95

(Rs. in lakhs)
S. No. Name of the Company Accumulated Capital No. of

Losses Investment Employees
1. Artificial Limbs Mtg. Corpn. of India 3271 -1082 546
2. Assam Ashok Hote! Corpn. Lid. 180 85 84
3. Bengal Chemicals & Pharmaceuticals Ltd. 6779 731 1171
4. Bengal Immunity Ltd. 5925 372 1136
5. Bharat Brakes & Valves Ltd. 4468 -1649 501
6. Bharat Gold Mines Ltd. 20558 -1322 6607
7. Bharat Immunological & Biologicals Corpn. Ltd. 161 -514 139
8. Bharat Leather Corpn. Ltd. 1102 -80 155
9. Bharat Ophthalmic Glass Ltd. 11585 -7340 466
10. Bharat Process & Mechanical Enéineers Ltd. 9013 -5802 518
11. Bharat Pumps & Compressors Ltd. 10268 634 1786

12. Bharat Refractories Ltd.

8478 3427 2954
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S. No. Name of the Company Accumulated Capital No. of
Losses Investment Employees
13. Biecco Lawrie Ltd. 2726 1741 951
14, Birds, Jute & Exports Ltd. 1110 -194 212
15. Braithwaite & Co. Ltd. 15903 -6549 3743
16. Braithwaite, Burn & Jessop Constn. Ltd. 1522 -477 159
17. British India Corpn. Ltd. 22468 -1519 5981
18. Brushware Ltd. 20 -1 57
19. Burn Standard Company Ltd. 30293 -11284 11139
20 Cawnpore Textiles Ltd. 4582 -1600 1316
21. Cement Corpn. of India Ltd. 52716 18740 6218
22. Central Inland Water Transport Corpn 30845 -913 1722
23. Coal India Ltd 24627 -109717 7206
24. Cochin Shipyard Ltd. 17978 16016 2513
25 Cycle Corporation of India Ltd. 25433 -11572 1778
26. Damodar Cement and Slag Ltd. 3381 1017 297
27. Electronics Trade & Technology Dev. Corpn. Ltd 3074 1664 395
28. Elgin Mills Company Ltd. 35252 -18776 4035
29. Engineering Projects (India) Ltd. 64599 -441855 753
30. Fertilizer Corpn. of india Ltd. 248433 -93599 8125
31. Heavy Engineering Corpn. Ltd. 96041 -15321 12275
32. Hindustan Fertilizer Corpn. Ltd. 262365 -160787 8853
33. Hindustan Paper Corporation Ltc. 7783 -12744 3613
34. Hindustan Photo Films Mtg. Corpn. Ltd. 21853 -1893 3127
35. Hindustan Prefab Ltd. 1182 753 855
36. Hindustan Shipyard Ltd. 73089 -16505 5447
37. Hindustan Steel Works Constn. Ltd. 62982 -33075 16229

38. Hooghly Dock and Port Engineers Ltd. 6252 -490 1388
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S. No. Name of the Company Accumulated Capital No. of
Losses Investment Employees

39. Hotel Corpn. of India Ltd. 7904 1782 3884
40. 1ISCO Ujjain Pipe & Foundry Co. Ltd. 1138 -860 289
41. India Firebricks & Insulation Co. Ltd. 1925 663 924
42. Indian Drugs & Pharmaceuticals Ltd. 59215 -9122 7940
43. Indian Iron & Steel Co. Ltd. 89897 13685 31098
44. Indian Road Constn. Corpn. Ltd. 36004 -16978 180
45. Intelligent Communication Systems India Ltd. 110 -28 16
46. Jessop & Co. Ltd. 20843 -8303 5579
47. Jute Corpn. of India Ltd. 4066 927 1869
48. Konkan Railway Corpn. Ltd. 373 -4474 2158
49. Mandya National Paper Mills Ltd. 14956 09576 815
50. Mineral Trading Corpn. of India Ltd. 2918 1107 533
51. Mineral Exploration Corpn. Ltd. 3728 3354 3931
52. Mining & Allied Machinery Corpn. Ltd. 35815 -11455 4456
53. Nagaland Pulp & Paper Company Ltd. 36479 -23914 805
54. National Bicycle Corpn. of India Ltd. 11940 -5170 687
55. National Bldg. Constn. Corpn. Ltd. 12602 4057 3504
56. National Instruments Ltd. 11503 -6695 895
57. National Jute Manufacturers Corpn. Ltd. 54095 -3288 30050
58. National Textiles Corpn. Ltd. 675 -2830 1206
59. North Eastern Handicrafts & Handloom

Development Corpn. Ltd. 452 340 162
60. North Eastern Regional Agn. Marketing

Corpn. Ltd. 1107 -277 71
61 NTC (A Pradesh, Karnataka, Kerala & Mahe) Ltd. 28642 503 11608
62. NTC (Delhi, Punjab & Rajasthan) Ltd. 17979 -3021 7124
63. NTC (Gujarat) Ltd. 44906 -13303 7093
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S. No. Name of the Company Accumulated Capital No. of
Losses Investment Employees
64. NTC (Madhya Pradesh) Ltd. 40872 -12500 11974
65. NTC (Maharashtra North) Ltd. 46348 -11005 10277
66. NTC (South Maharashtra) Ltd 41105 10778 12488
67. NTC (Uttar Pradesh) Ltd. 48891 -10419 11860
68. NTC (West Bengal. Assam, Bihar &
Orissa) Ltd. 62951 -16131 10346
69. Onssa Drugs & Chemicals Ltd. 406 48 89
70. Projects & Development India Ltd. 12297 -3190 2748
71. RBL Ld 1023 -370 254
72. Ranchi Ashok Bihar Hotel Corpn. Ltd. 147 107 55
73. Rashtriya Pariyojna Nirman-Nigam Ltd. 3905 1439 4353
74 Rehabiltation industnes Corpn. Lid. 27442 -16832 1466
75. Richardson & Cruddas (1972) Ltd. 10836 -4406 1778
76. Scooters India Ltd. 56383 -37974 2049
77. Scooters India (International)
GmbH W. Germany 9 -1 1
78. Smith Stanistreet & Pharmaceuticals Ltd. 4294 30 623
79. Tannery & Footwear Corpn. of India Ltd. 21290 -11898 1482
80. Tea Trading Corpn. of India Ltd. 2394 -144 4028
81. Triveni Structurals Ltd. 8253 -1887 1467
82. Tyre Corporation of India Ltd. 18816 4703 2344
83. U.P. Drugs & Pharmaceuticals Ltd. 1245 -282 347
84. Utkal Ashok Hotel Corpn. Ltd. 250 19 55
85 Vayudoot 15924 -5454 1661
86. Vignyan Industries Ltd. 828 -405 27
2319 -1094 188

87. Weighbird (India) Ltd.
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[English]
Non Voting Shares

4464, SHRI DHIRENDRA AGARWAL: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government propose to allow companies
to invest 25% of their total capital in non-voting shares; and

(b) it so, the details thereof and the reasons therefor
together with its impacts on the foreign institutional investors?

THE MINISTER OF FINANCE (SHR! P.
CHIDAMBARAM): (a) and (b). The Government proposes to
amend the Companies Act, 1956 in order to provide that
companies may issue Non-voting Shares not exceeding 25
per cent of their issued equity share capital with voting rights.
This measure would provide an enabling mechanism to the
Indian companies to mobilise funds for their projects and
activities without diluting the controlling interest of the
promoters.

The non-voting shares would carry a higher rate of
dividend compared to shares with voting rights. The advantage
of a higher return will be available to all investors including
the Foreign Institutional Investors, who may like to invest
through this instrument.

CPU in Orissa

4465. SHRI BHAKTA CHARAN DAS: Will the Minister of
INDUSTRY be pleased to state:

{a) the details of the Central Public Sector Undertakings
in Orissa in which the investment level had decreased during
the last three years with particular reference to PSUs situated
in Nuapara and Kalahandi districts;

(b) whether the capacity and profit of these undertakings
have increased;

(c) if so, the details thereof; and

(d) the steps proposed to be taken to increase the
capacity and profit of these undertakings?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) The following five Central Public Sector
Undertakings have their registered offices in Orissa:

1. Mahanadi Coalfields Ltd., Sambalpur

2. National Aluminium Co. Ltd., Bhubneswar

3. Orissa Drugs & Chemicals Ltd., Bhubneswar
4. Paradeep Phosphates Ltd., Bhubneswar

5. Utkal Ashok Hotel Corpn. Ltd., Bhubneswar.
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The investment in terms’of gross block has not decreased
in these enterprises during the last three years except Utkal
Ashok Hotel Corpn. Ltd. which showed a marginal decline of
only Rs. 2 lakhs in 1994-95 over 1992-93.

(b) to (d). The capacity utilisation and profit/loss of these
enterprises are given in Statement 23 and Statement 7-A
and 7-B respectively of Volume-| of the Public Enterprises
Survey 1994-95, laid in both the Houses of Parliament on
19.7.96.

Three PSUs have earned profits and two PSUs namely,
Orissa Drugs & Chemicals Ltd. and Utkal Ashok Hotel Corpn.
Ltd. have incurred losses during 1994-95. The Orissa Drugs
& Chemicals Ltd. has been registered with BIFR. A revival
scheme for this Company has already been approved by BIFR
which is under implementation. In case of Utkal Ashok Hotel
Corpn. Ltd., the management is preparing a turn around
proposal in consultation with the administrative Ministry which
include change in equity holding pattern in order to reduce
interest burden, renovation of property, increase in room
occupancy and sale of food, etc. These steps are likely to
increase their overall profitability.

Budgetary Support for Sick P.S.Es

4466. SHRIK.C. KONDAIAH:
SHRI PRADIP BHATTACHARYA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government are contemplating to review
and resume budgetary support for sick public sector
enterprises for their modernisation and survival,

(b) if so, the details theretor; and

(c) the action taken or proposed to be taken in this
regard?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) to (c). Budgetary support is normally
provided to sick public sector enterprises on the basis of thei
approved turn-around plans, which may include, restructuring
their capital base, writing off of loans and outstanding interest.
and outright budgetary support wherever unavoidable. Non-
Plan support is also provided to deserving P.S.Es. to meet
the shortfall in their resources to pay salaries and wages t¢
their employees.

[Translation]
Export of Pulses
4467. SHRIMATI SHEELA GAUTAM:
SHRIMATI BHAVNA BEN DEVRAJBHAI
CHIKHALIA:

Will the Minister of COMMERCE be pleased to state:
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(a) the total quantity of pulses exported and the foreign
exchange earned therefrom in terms of rupees and dollars
during each of the last three years, country-wise;

(b) whether any target has been fixed for the export of
pulses during 1996-97 while the production of pulses is stable:
and

(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) the
quantity of pulses exported including that from 100% EOU'’s
and units located in EPZ's (who are permitted to import pulses
under Advance Licensing Scheme) and the value of foreign
exchange earned thereof during the last three years are as
under:-

Year Quantity Value

(MT) (Rs. in crores)
1993-94 43601 73.59
1994-95 50507 90.41
1995-96 61196 131.79

Country-wise details are available in the monthly bullet-
in/annual number of the Foreign Trade Statistics of India
published by DGCI&S, Calcutta copies of which are available
in the Parliament Library.

(b) and (c). Export of pulses are subject to licensing. A
ceiling of 10,000 MTs has been released for export during
1996-97. The small quantity of 10,000 MTs, which represents
about 0.01% of the domestic production, has been permitted
for exports to maintain India’s presence in the International
market.

[English]
United Nations Industrial Development Organisation

4468. SHRI T. GOPAL KRISHNA:
SHRI L. RAMANA:

Will the Minister of INDUSTRY be pleased to state:

(a) whether UNIDO’s new investment and Technology
Promotion Initiative Programme has been launched;

(b) whether the said programme is likely to help the small
and medium enterprises; and

(c) if so, the detalils thereof?
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THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The “Iinvestment and Technology Promotion Initiative”
(ITP1) has been launched to undertake activities with a view
to achieving the following objectives:

1. Assisting entrepreneurs to identify joint venture
and technology partners from other countries.

2. Networking of focal points throughout India of
public and private sector institutions, active in
promotion of business cooperation between Indian
firms and foreign firms.

3. Increasing the awareness of services available
from UNIDO and its investment promotion services
of investment project identification, formulation,
screening and evaluation.

4. Organising INTECHMARTS for technology and
investment match-making at the State-level.

5. Following up the projects identified for joint venture
in the previous INTECHMARTS held at New Delhi
in 1995 and 1996.

The Project is for a period of two years starting from 1st
May, 1996. The ITPI Project is mainly to promote cooperation
between small and medium enterprises for technology transfer
and joint ventures. This will contribute to small and medium
enterprises development, which in turn will lead to skills
upgradation and employment generation having, thus, direct
impact on poverty alleviation programme.

Guarantee to W.B. Loan for Infrastructure Products

4469. DR. M.P. JAISWAL: Will the Minister of FINANCE
be pleased to state:

(a) whether the Government have charged commission
for standing guarantee to the World Bank Infrastructure loan
for the development of Industrial Development Bank of India
(1DBI);

(b) if so, the details thereof;

(c) whether this condition was imposed by the World
Bank; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) No, Sir. World Bank has not extended
any loan to Industrial Development Bank of India for
Infrastructure Projects.
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(b) to (d). Does not arise.
Commission on Government Debt

4470. SHRI DILEEP SANGHANI:
SHRI KASHIRAM RANA:

Will the Minister of FINANCE be pleased to state:

(a) whether attention of the Government has been drawn
to the news-item captioned ‘Commission on Government debt
cost RBI dear’ appeared in the Economic Times dated August
4, 1996;

(b) if so, the tacts thereotf; and

(c) the measures proposed to be taken to remedy the
situation?

THE MINISTER OF FINANCE
CHIDAMBARAM): (a) Yes, Sir.

(SHRI P

(b) and (c). In March, 1995, the Reserve Bank of India
announced a scheme of Primary Dealers in Government
securities who would be assigned the task of developing the
secondary market in Government securities. With a view to
providing some support to Prnimary Dealers, effective July 10,
1996. Reserve Bank of India announced payment of
commission on purchases (including the underwritting
commitment) of Primary Dealers of Government securities
through subscriptions in all floations in the Primary market.
The cost towards payment of commission is entirely borne by
the Reserve Bank. The Reserve Bank has undertaken the
provision of commission as part of the cost of developing the
market in Government securities.

[Translation]
Incentives to States for Export
4471. SHRIO.P. JINDAL:
SHRI PANKAJ CHOWDHARY:
SHRI KRISHAN LAL SHARMA:

Will the Minister of COMMERCE be pleased to state:

{a) whether the Government have fixed any export target
by the turn of the century;

(b) if so, the details thereof;
(c) whether the Union Government proposes to provide
any financial assistance to the State Government for promoting

the expon;

(d) it so, the details thereof;
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(e) it not, the reasons therefor; and

(f) the manner in which the Government propose to involve
the State Governments in export promotion?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) and (b).
A target has been fixed for export growth of around 18-20%
per annum for the current financial year and 20% per annum
tor the Ninth Plan period, 1997-2002, in US Dollars terms

(c) to (e). A Scheme was launched in 1993-94 under
which 18 Export Promotion Industrial Parks (EPIP) have been
approved tor location in 18 States as industrial enclaves,
organised chiefly for export production. Of the infrastructural
cost of these Parks, 75% upto a mit of Rs. 10 crores is to be
met by the Central Government. So far an amount of Rs.
73.26 Crores has been released to the State Governments
towards implementation of these Parks. The Scheme
envisages the establishment inthally ot one EPIP in each State.

During 1996-97 the Government has launched the
‘Crucial Balancing Investment Scheme’ which envisages
balancing capital investments tor releiving bottienecks in
infrastructure tor export production and conveyance
Proposals identified for assistance under the Scheme
including those of State Governments are to be financed by
the Ministry of Commerce out of the spectial funds earmarked
for the purpose. A sum of Rs. 25 crores has been earmarked
for 1996-97 for the purbose

(f) The Centre is seeking the participation of States n
the provision of infrastructure. input support. reliets trom
imposts, removal of constraints etc, in expanding exports
States are also consulted in matters of specific concern to
them. In each State one agency has been recognised an
Export House in relaxation of the criternion. State Governments.
have appointed Nodal Officers (Niryat Bandhus) for export
promotion.

[English]
Simplification of Exim Policy

4472. SHRI JAGAT VIR SINGH DRONA: Will the Minister
of COMMERCE be pleased to state:

(a) whether the Government have further simplified the
Export and Import (Exim) Policy and effected major changes
especially in diamonds, gems and jew<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>